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First thiiig onShri SaAun Gepte
Monday?

Mr. Spcaken Consideration cannot be 
done on that day.
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third reading. So, if there is tbne, there 
win be a thrid reading; otherwise not.

Shrl Sadtaan Gopta: When will it be 
done? Will you please indicate It to
me?

Mr. Speaker; Let them consider it.

AGRICULTURAL PRODUCE 
(DEVELOPMENT AND WARE
HOUSING ) CORPORATIONS 

BILL— concld.

Mr. Speaken The House will now 
take up further consideration of the 
following motion moved by Shri A. P. 
Jain on the 9th May, 1956, namely :—

‘That the Bill to provide for 
the incorporation and regulation 
of corporations for the purpose* of 
development and warehousing of 
agricultural produce on coopera
tive principles and for matters 
connected therewith, be taken into 
considerations.’*

Shri A. P. Jain may continue his 
specch.

Shri Bansal (Jhajjar-Rewari): Before 
the Minister begins his speech, may 
I know how much time has been allot
ted for the third reading of the Bill?

Mr. Speaken We never took that into 
consideration at all. Let us get alnog 
with the clause by clause consideration, 
and if hon. Members want time for the 
third reading, I will curtail the three 
hours allotted for the clause by clause 
consideration.

Shri Bansal: This is a very big piece 
of legislation and has not been referred 
to a Select Committee. Therefore, the 
House did not have full opportunity of 
going into the pros and cons of the Bill. 
Some hon. Members like me would like 
to make some observations on the 
manner in which i\ should be worked 
after the Bill is passed. I would there
fore request that I should be given 
some time to speak during the third 
reading of the Bill. *

Shri N. B. Chowdhmy (Ghatal): There 
are a large number of amendments to 
the clauses and so we cannot afford 
to reduce the time so far as the clauses 
are concerned.

Mr. Speaken There are differences 
views and some Members sav that the 
clauses must have precedence over tfic

Dr. Raiaa Rao (Kakinada): Before 
taking up this Bill, we thought we 
would be told about ̂  the dates for the 
election to the Public Accounts Com
mittee and the Estimates Committee.

Mr. Speaken They will all be an 
nounced in the Bulletins. That is the 
practice. .

Tbe Minister of Food and A^riciiltiira
(Shri A. P. Jain): 1 am grateful to hon. 
Members of this House for the 
interest whieh they have exhibited and 
the support which they have given to 
this Bill. I do hope that this interest 

^will not lack and hon. Members will 
continue to keep me and themselves 
on the alert for the implementation of 
the scheme laid down in the Bill. Let 
me hope that the hon. Members who 
have had the opportunity of expressing 
themselves in this House yesterday and 
others who had not the opportunity of 
expressing themselves but who are equ
ally interested in rh«*. Bill will constitute 
themselves in.o a cell for the propaga
tion and popularisation of the co-ope
rative scheme laid down in the Bill.

It was very rightly observed yester
day that the success of the Bill depends 
not so much on the provision contain
ed in it but on their implementation, 
and 1 do hope that hon. Members will 
attach as much importance to tbe suc
cessful implementation of the Bill as 
they have done for discussing the pro
visions of the Bill. .

Broadly speaking, the scheme of the 
Bill has been accepted by all hon. 
Members. The three important organs 
set up by the Bill are the National Co
operative Development and Warehous
ing Board, the Central Warehousing 
Corporation, and the State Warehous
ing Corporation. 5Jo far as the setting 
up of the National Co-operative Deve
lopment and Warehousing Board and 
its objectives are concerned, there has 
been no difference of opinion expres
sed in this House. The only one ^ in t 
on which some difference has been ex
pressed by hon. Members on the 
visions of the Bill is the constitution 
of the Board. Hon. Members should be 
aware that the Rural Credit Surv^ 
Committee recommended that this
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Board shatl be mude Up of fourteen 
members. Their break-up is as follows:

The Minister o f Pfisjd «M^^AgHcul- 
ture was to be tha Chairman. The Sec
retary for that Ministry was to be the 
Vice-ChairmaA. There was to be one 
representative eac^ of the Planning 
Commission, the Finance Ministry 
(Economic Affairs), the Railway 
^ a r d  and the Ministry of Transport. 
These six were tlie officials. There was 
to be a representative of the Reserve 
Bank and another representative of the 
State ^ n k ; The .:>the£s m  the Chair
man of the Forward Markets Commis
sion, one economist, two co-operators 
and two ottoer non-officials. During the 
course of the examination of the recom
mendations of the Rural Credit Survey 
Committee, the Government felt that 
diis Board required some, more repre
sentation and six more members were 
added, as recommended by the Rural 
Credit Survey Committee. The break
up is: one additional member from the 
Ministry of Food and Agriculture, one 
from the Minist^ of Finance (Reve
nue and Expenditiu-e), one from the 
Ministry of Commerce and Industry, 
one from the Ministry of Production 
and two more co-operators. The House 
will realise all the Ministries and de
partments of the Government which are 
intimately concerned with the develop
ment of co-operative activities in one 
form or another are represented on 
this Board. For instance, the Ministry 
of Commerce and Industry is handling 
the organisation of the hand-loom in
dustry, on a co-operative basis. The Mi
nistry of Production is dealing with 
Khadi and Village industries and it will 
organise them on co-operative basis.

12 NOON '

A view was expressed that the 
Board had too many officials. T feel 
that too much of this emphasis on 
differentiation between the officials 
and the non-officials is a thing of the 
past. Both have to implement certain 
national policies. If one does not see 
eye to eye with those policies or if 
one does not fully implement them, 
one is no good. The distinction is not 
on the basis whether he is an official ‘ 
or non-official but how far he is in
terested and can help the implementa
tion of those policies. This over-em-' 
phasis on this differentiation, instead of 
hdping, retards the development and 
the growth of these schemes. We must 
all join hands together.

S o m  pioposai^ have been made
during the course of the &baie that 
the number of non-officials may be 
increased. I am prepared to consider 
that. I know that any scheme can be 
successful only with the wholesome 
co-operation of the non-officials. I also 
know that the medium and small far
mer, whose interests are very vitally 
connected with the scheme of this Bill, 
should be represented on this Board.
I shall bear in mind that only persons 
who represent the rural interests, par
ticularly the interests of the medium 
and small farmers, are nominated to 
this Board.

A  suggestion has also been made that 
there should be greater representation 
of the non-officials on the executive 
committee. 1 am also prepared to accept 
that.

An hon. Member : 1 think it was Shri 
Morarka— who objected as to why 
lunacy was not made one of the dis
qualifications for a Minister. But. 
nonetheless, 1 hope that no lunatic 
has so far been appointed as a Minister 
and no lunatic will ever be appointed. 
{.Interruptions.) '

Shri Punnoose (Alleppey) : We are 
not quite sure.

Shri A. P. Jain : Perhaps, the hon. 
Members on the opposite side may 
make an exception when they make 
appointments.

So long as a Minister is not a luna
tic, he is not going to appoint a luna
tic. Nobody need have any fear on 
that score.

Shri A. M. Thomas (Ernakulam): May 
1 ask the Minister one question ? ITie 
Rural Credit Survey Committee has 
reported that the Food and A ^ cu l- 
ture Minister must be the Chairman 
of the Board. You have provided for 
selection from among the members. 
What is the reason for this change?

Shri A. P. Jain: We have not pro
vided that the members shall elect the 
Chairman.

Shri A. M. Thomas: Clause 3(4) says 
that there shall be a Chairman and a 
Vice-Chahrnan of the Board, who shall 
be chosen from among the members 
of the Board in such manner as may 
he prescribed.

Shri A. P. Jain: Who will choose? 
The Minister of Food and Agriculture.

With regard to the two Corporations 
to be set up, two important que^ons 
have been asked. The points raised by
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Warehousing Corporatioa will facflitate 
both the movement and marketing of 
those comomdities.

It may be sanl that we might have 
set up only a Central Warehousing 
Corporation and not *a State Warehous
ing Corporation. Hon. Members will 
agree with me that it would have in
troduced much more of ri^dity and 
difficulties of administration if we had 
only one Central Warehousing Corpo
ration operating ail over the country. 

# ’aking everything together, I think the 
scheme of ^tting up two corporations 
— the Central Warehousing Corpora
tion and the State Warehousing Cor
poration— is a good scheme. None the- 
less, I want to assure the hon. Members 
that so far as acquisition and setting 
up of warehouses are concerned, I 
would like to limit the activities of the 
Central Warehousing Corporation to 
the minimum and, so far as possible, 
we will be encouraging the setting up 
of warehouses by the State Warehous
ing Corporation. I hope, Sir, that subs
tantially meets the view-point of the 
hon. Member.

A  number of suggestions have been 
made about arising the capital of the 
Warehousing Corporation from Rs. 20 
crores to Rs. 30 crores or Rs. 50 crores. 
Some suggestions have also been made 
to change the capital structure of the 
Central and State Warehousing Coipo- 
rations. I regret, ii will not be possible 
for me to accept any change. Hon. 
Members are aware that the subscribed 
capital of the Industrial Finance Cor
poration is only Rs. 5 crores. In fact, 
the whole scheme of this Central Ware
housing Corporation is to keep the subs
cribed capital at a comparatively low 
level and mainly to finance its opera
tions by borrowing. Those powers have 
been amply given to the Central Ware
housing Corporation lin the Bill. It 
can borrow .from the Reserve Bank, it 
can borrow from State Bank, it can 
borrow from the Central Government 
and it can borrow from the Development 
and Warehousing Board, apart from the 
guarantee which the Central Govern
ment will extend to the bonds and de
bentures issued by this Corporation.

Some hon. Members expressed them
selves rather strongly about the location 
of these store-houses (godowns) and 

- warehouses. I tried to explain it in 
quite an amplified form in my opening 
speech. I regret. Sir, it must have been 
due to some fault in my expression that 
I couid not convey the correct picture
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Shri Velayadhan had been Vfry pro
perly answered by Shri Syamnandan 
Sahaya. In fact; 1 could n6t undei^nd 
-what his objection to the creation of 
ihe warehouse was.

Another hon. Member, Shri Kasliwal 
■wanted me to tell him as to why we 
had decided to set up two Corpora
tions. This question came up for consi
deration during our deliberations at a 
■very early stage. After examining all 
the aspects of the matter, we have felt 
that it would be not only proper but 
-necessary to set up two Oorjwrations. 
The examination of the capitalist struc
ture of the Central Warehousing Cor
poration will show that the Govem- 
-ment is going to contribute Rs. 4 
crores initially and that institutions 
like the insurance companies. State 
Bank, scheduled banks, joint stock com
panies, recognised institutions, co-ope
rative societies, etc. are going to contri- 
l?ute Rs. 6 crores. We felt that it would 
be possible to secure the contribution 
of Rs. 6 crores if the Central Corpora
tion was set up by the Government of 
Indip. But, if sixteen or twenty corpo
rations are set up in the States, it may 
'not be possible for these commercial 
concerns to invest money in all these 
•sixteen or twenty corporations. On 
the basis of this Rs. 6 crores, we can 
borrow Rs. 60 crores. If we do not 
set up the Central Warehousing Cor
poration, we would be deprived of this 
"borrowing power.

It has also been mentioned in the 
Bill that the bonds and debentures 
issued by the Central Warehousing Cor
poration will be guaranteed by the 
•Government of India. I do not mean 
any insult to the State Governments, 
but its a fact that the guarantee of 
the Government of India means much 
more than the guarantee of a State Gov- 
'Cmment. Therefore, any bonds guaran
teed by the Government of India have 
a much greater chance of being quickly 
subscribed than any bonds guaranteed 
Iby the State Governments,

On the operational side also there 
are advantages. The Central Warehous
ing Corporation will provide co-opera
tion on the operational level. Hon. 
Members would be aware that there are 
certain parts of the country, which are 
deficit areas and which consume large 
•quantities of foodgrains and other agri
cultural produce grown in the surplus 
areas. The establishment of a Central
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Skri Mmmdt 1 aho thought so.
Shri A. M. Tbomasz Great meo think: 

alike. ^

(Shri A. P. Jaioj
to the hoQ. Members. We propose to 
build a large number of small store
houses in villages. They wiJJ be owned 
by the large-sized Co-operative societies. 
As I gaid. each of these societies win 
cater to the needs of 5 to 10 villages. 
The Mnall producers in those 5 to 10 
villages, who are members of the co
operative society will store their pro
duce in these small store-houses (go- 
downs). I'hat is the collection part of
II. ^

Then, there will be a pipe-line which 
will run through co-operative market
ing societies, State Warehousing Cor
poration and the Central Warehousing 
Coiporation. That will collect the agri
cultural produce stored in these small 
village store-houstii and convey that 
through this pipe-line to the big.mar
kets, where fuU price for the food- 
grains and other agricultural produce 
may be realised, which, ultimately, will 
go back to the primary producer.

There is also the financing part of it. 
An hon. Member— I think it was Dr. 
Jaisoorya— and__

Mr. Speaken What does he mean by 
‘pipe-line’?

Shri A. P. Jain: We will collect the 
produce first in these small village 
store-hous^ maintained by the primary 
credit societies. The pipe-line I mean 
is the passage or the channel throguh 
which these stored foodgrains are passed 
on through the marketing co-operative 
societies, the Slate warehouses, the 
Central warehouw and then sold in the 
big markets. It is a continuous chain.

Mr. Speaker: That is all right. I
thought there was really a pipe.

Shri A. P. Jain: It was in a figurative 
sense that 1 used it. 1 think it is a well- 
known term. The term ‘pipe-line* is 
u.scd in that contoxt.

Mr. Speaker: In some of the granaries
in Canada, there is a device— I think 
they are called escalators— ...........

Shri A. P. Jain: That is to carry grains
from the eastern coast to the western 
coast.

Mr. Speaker: Foodgrains are brought, 
they are graded ând with a certain 
amount of moisture they are escalated.

Shri Bansal: He used it in a metap
horical sense.

Mr. Speaker: 1 thought there was an
actual pipe.

Skri A. P. Jain: I was saying about the* 
financing part of it. When the produce 
is stored in the village store-houses 
(godowns), the co-operative society can 
advance money to the asriculturists- 
against the produce. When the produce 
passes on from the village store-house 
to the warehouse owned by the market
ing co-operative societies, warehousing 
receipts will be issued. These receipts- 
can be pledged with the bank and 
money can be raised. So, it is not only 
a system of storing the agricultural pro
duce, but there is n regular system of 
providing finance* and marketing the 
produce. It is for that reason that the 
ImperiiJ Bank of India was nationalised, 
made into the State Bank of India and 
it is being expanded.

After dealing with these broad pic
tures, 1 want to deal with certain other 
questions of comparatively minor na
ture, which have been raised by the 
hon. Members. During the course of the 
debate as also in the amendments, a 
large number of suggestions have been 
made for including a number of articles 
in the definition of “agricultural pro
duce**. It has been suggested that gur, 
sugar, vegetables, spices, tobacco, hemp, 
turmeric, coconut, coir and coir pro
ducts, copra, tea, fruits including fruit 
products and silk waste may be included 
in this definition.

Shri Velayudhan (Quilon cum Mave- 
iikkara— Reserved— Sch. Castes) : Not 
‘cobra’ but ‘copra’.

Shri Kamath: It is 'p* and not *b* as
in ‘cobra’,

Shri A. P. Jafai: I think it is only the 
imagination of the hon. Member which, 
is reflecting itself.

Shri Velayudlian; Absolutely not.

Shri A. P. Jain: In passing this law" 
we are bound down by item 33 in the 
Concurrent List of the Seventh Sche
dule of the Constitution. It lays downi 
thus :

“Trade and commerce in, and
the production, supply and distri
bution of,—

I am leaving portl'ons which do not 
concern this Bill—

“foodstuffs including edible oil
seeds and oils;



S003 Africttltnral France 11

cattle fodder, iocluding oilcakes
and other concentrates;

raw cotton, whether ginned or
ongiiuied. and cotton seed; and
raw jute” .
We are not authorised to enact about 

other things.

Sbri A. M. Thomas: This is an en
abling legislation. There is no question 
of encroachment to the State field.

Shrl A. P. Jain: We have consulted the 
highest legal authority— the Attorney- 
General— and he is of the opinion that 
this legislation has to be confined only 
to Entry 33. '

Shrl A. M. Thomait There is no com
pulsion in this matter. It is open to any
body to participate in this or to par
take in the benefits conferred by this 
Board and the Corporation. What is the 
difficulty?

Shri A. P. Jain: It is not a question of 
compelling an yb ody or not compelling 
anybody. This is a question of legisla
tive powers and the legislative powers 
of the C^tre are confined only to these 
articles.

Here, I may add that ‘foodstuffs* has 
lieen very liberally interpreted as to 
include anything that is eaten for nou
rishment to the organic bodies. It in
cludes sugar, gur, flour, salt, mustard, 
pepper and a number of other things.

An Hon. Member: Tobacco ?

Shri A. P. Jain: 1 am afraid it will not 
be possible for this House to extend 
the arrange of the articles, beyond what 
are contamed in Entry 33 of List III in 
the Seventh Schedule to the Constitu
tion.

Pandit Thakor Das Bhargava (Our- 
gaon) : May I know whether oilcake 
and concentrates are also included?

Shri A. P. Jain: Yes. they are includ
ed.

Shri Rane (Bhusaval): Chilly?

Shri A. P. Jain: Yes; all the spices are 
included.

Shri Velayiidhan: Will they be stored 
in the Central warehouse or in the 
State warehouses?

Shri A. P. Jain: Both.

Now, Shri K. C  Sodhia objected as 
to why we have not provided for the 
setting up of the advisory body which
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was recommend^ by the Rural Credif 
Survey Committee. I would like to reaif 
out the recommendations which the* 
Rural Credit Survey Committee has- 
made at page 402 of the report.

“ __ we would recommend the
formation of an Advisory Council 
which is representative of all or 
most of the States and, besides, 
includes economists, co-operators, 
etc. This Council should meet once 
a year, and meet twice if
necessary........ This Council mif^t
well be common to the activities 
of the Reserve Bank and those of 
the Government of India in its 
Food and Agriculture Ministry in< 
connection with the discharge of its 
own relevant functions as well a» 
the wider and more important one*- 
connected with the National Co
operative Development and Ware- 
hoiising Board under it. In other 
words, there mi^ht be a common 
Advisory Council for the Food 
and Agriculture Ministry, the Na
tional Co-operative Development 
and Warehousing Board and the 
Reserve Bank.”

Wc have accepted the recommenda
tions of the Rural Credit Survey Com
mittee and we propose to set up an* 
advisory body, but we did not provide* 
for it under this law because this ad
visory body will function not only in 
relation to the Ministry of Food and' 
Agriculture and of the Development 
Board set up by thiŝ  Bill but also o f 
the Reserve Bank. So, the hon.. Mem
ber need have no apprehension. The ad
visory committee or body will be set 
up although it has not t^en provided 
in this Bill.

Some hon. Memliers cautioned about 
the Government’s participation in the 
co-operative movement. There was no* 
very serious objection. In fact, today 
there is a greater realisation that if the 
co-operative movement has to be given 
a real fillip, if it has to be made a suc
cess, then the Government must fully 
participate. The Government have de
cided to participate in the share capital 
but, as I mentioned before, it is not our 
intention to participate in the share ca
pital of the primary societies perma
nently. As soon as the members of the* 
co-operative societies are in a position 
to subscribe their own capital, we shall' 
return the Government capital, and the 
primary society which is by far the most 
importaht thing will be entirely in thr 
hands of the members themselves. Even*



the development of tbe co-operative 
form of production, marketing, p r e s 
sing, etc., in the countryside.
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when we happen to be there, there is 
no intention that we should interfere 
in the day-toHiay working. Our role 
■would be one of assistance aqd we par
ticipate only when question of policy 
or of any major financial improvements 
are involved. Otherwise, the rest of 
the working will be left to the other 
members.

Some hon. Members also raised the 
■question of compelling the farmers to 
become members of the co-operative so
cieties. Co-operation depends upon 
volition. It essentially means the deve
lopment of̂  one’s own self. Hitherto we 
have understood co-operation to be a 
voluntary movement and in fact it was 
for that reason that when the Govern
ment wanted to come in a little too 
much, there was objection from the 
side of non-official co-operators. Even 
China, which has got a different type 
of set-up boasts in saying that the co
operative movement there is voluntary. 
Now, if we introduce some sort of 
•compulsion, I think that instead of 
developing the movement there might 
be a general apathy against the ^move
ment. Nonetheless it does not mean 
that we should not give encouragement 
to the movement in the distribution of 
credit, in the supply of seeds, fertilis
ers and other things, in allotting land 
which is available as a result of ceiling 
and otherwise.. We must give absolute 
preference to the co-operative societies. 
But I think it would be fatal for the co
operative movement if the element of 

'C o m p u ls io n  is introduced.

Some mention was also made about 
the NES and the Community Projects 
and their relation with the co-opera
tive movement. Under the scheme of 
NES and the Community Projects it is 
aimed that each family should have 
a programme of increased production 
for itself and each family must be a 
member of one of the co-operative* so
cieties. That is the ultimate aim. It will 
take sometime to achieve it, but the 
development of the co-operative pattern 
of entenjrise is one of the major res
ponsibilities of the National Extension 
Service and the Community Projects. 
Without setting up an integrated and 
well-designed network of the co-opera
tive sofieties full progress of the coun- 
Iryaide will not be possible and the 
'Community Projects Administration is 
taking special interest and directions 
liave been given to that Administration 
<hat it must take an active interest in

Some hon. Members raised the ques
tion that the Bill does not give details 
of the working of the Corporation. 
That is very natural. It is not possible 
to give details of the working o( an 
autonomous Corporation while the 
broad policy is being laid down and 
the structure is being provided by law. 
The details will have to be work^ out 
by the Board and the Corporation.

Some very valuable suggestions have 
been made and I will forward those 
suggestions to the Board and to the 
Corporation. I hope they will take 
them into account.

The hon. Member, Shri Asoka Mehta, 
pressed and rightly pressed that the 
cost of storage in warehouses must be 
kept at the lowest level. He also stres
sed the importance of transport and 
communication facilities. They are all 
the things which are necessary and ,it 
is for that reason that both the Rail
way Board and the Transport Ministry 
are represented on the Board. We shall 
take note of all those things.

Before I conclude, I may, refer to 
one objection raised by Mr. Morarka. 
He said, “we are being asked to allo
cate large funds; yet, we are not told 
what is the dividend which the Govern
ment will guarantee”. Young Morarka 
comes from the class who are in the 
habit of opening bank accounts in the 
name of minor children. But, I have 
not known of any person of that class 
opening the bank account in the name 
of an unborn child This Board is now 
coming into existence and the details 
will be worked out. There is also the 
precedence of the Indian Finance Cor
poration where 2i  per cent dividend 
has been guaranteed by the Govern
ment. There should be sufficient time; 
all these details will be worked out.

Shri Morarka (Ganganagar-Jhun- 
jhunu) : My objection is not that the 
Government has guaranteed the divi
dend. Mv objection is that the rate of 
interest is not mentioned in the Bill.

Shri A. P. Jain: That is exactly
what I have said. The account is opened 
after the child is bom: not before that. 
This Board is coming into existence and 
all these details will be wroked out 
later on.
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* Mr. S j ^ t r  ; It will be worked out 
by the Corporation or by the Boaird.

The question is :
‘That the Bill to provide for the 

incorporation and regulation of 
corporations for the purpOM of de
velopment and warehousing of agri
cultural produce on co-operative 
principles and for matters connect
ed therewith, be taken into consi
deration,”

7 he motion was adopted.

' Clause 2— (Definitions)

Mr. Speaker : The House will now 
take up clause by clause consideratioa 
of the Bill. The following amendments 
to clause 2 will be moved : Amend
ments Nos. 6, 112, 32, 34, 55. 56. 57 
and 58.

Shri Syamnandan Sahaya (Muzaffar- 
pur Central) : I have not tabled any 
amendment; but there are one or two* 
verbal changes I would like to suggest.
I will suggest them when the partunilar 
clause is under consideration.
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SItfl Morurka: In the case of the In
dian Finance Corporation, it was men
tioned in the Bill itself.

Mr. Speaker: There are methods of 
doii^ it. Sometimes it can be provid
ed in the Act itself and sometimes not.

Start A. P. Jain: In any case, as I have 
said, we shall take note of all the sug
gestions that have been made by hon. 
Members in this House and I will de
pend upon the co-operation of all the 
hon,. Members as also the people out
side. I promise that so far as my Minis
try is concerned and so far as the Board 
hnd the Corporation are concerned, it 
will be always a ‘matter of pleasure and 
honour for us to enlist the non-official 
co-operation to the largest extent pos
sible.

Shri B. K. Das (Contai): th e  hon. 
Minister said that the State does not 
contemplate financial partnership in the 
priamary societies.

Shri A. P. Jain: I said, initially we 
shall have to, but we shall retire our 
capital as soon as conditions are suit
able.

f iw  :
^  ’fhrnr) # ^

th: (^ tt) % ^  ^  fimtfV ? art 

3IT 1ERVR wr

•ft ^  eft ^  ^

^  ^  ^  I

Hio W

xttx ^ n  w n
3RT3r ? '

^o ♦ t  : </Vifft ^
^  ^  ^  ^jfViind ^  ^  

■jPFT V t f W  I ' ' '

fjVo *TRft ^  ^
^ft^r t  I •

f it  ilW T : ^  ^
^  f*P 3T3T ^ftf

Mr. Speaker « All right

Sliri Rane: I beg to move: 

after line X  add :

“ (vi) vegetable such as onions and 
potatoes;

(vii) spices such as dry chillies, 
ginger, pepper (black), turmeric; and

(viii) tobacco (unmanufactured);**

Siiri Sesliaciri Rao (Nandyal): I beft>
to move :

Page 1, line 14—

add at the end :

“and edible oils” .

Shri N. B. Cliowdhufy: I beg to move;

(i) Page 2, line 1,—  

after “raw jute” insert “and hemp**
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<ii) Page 2,  ̂

after line 2 add:

“(vi) poUto, Upi<^, cashewnut, U  
::marind, onion, garlic;

(vii) spices, including pepper, carda
mom, ginger, cloves, arecanut 

(vui) coconut fibre, coir and coir 
;goods, copra;

(ix) tobacco; and 
(X )  g u r;”

Swdar Iqbsl Slack (Faztlka Sirsa); I 
(beg to move :

(i) Page 1, line U ,—
for ’‘edible oil seeds” substitute—  
“shelled or unshelled’*.
(ii) Page 1, line 14—  
add at the en d :
'‘and shelled or un&helled foodstuffs”. 
i(iii) Page 2—  
after line 2 add :
“ ( v i )  gu r;
(vii) oil seeds, including edible and 

tfion ^ible o il se^ ;
<viii) tea”.

Page 2—
(iv) after line 2 add :
“(vi) gur;
(vii) tea;
iviii) oil-seeds, including edible and 

iion-edible oil-seeds;
(ix) vegetable, including perishable 

,and non perishable vegetable;
(x) fruits and prt^ucts of fruit in  

«dustry including perishable and non
perishable fruits.”

Mr. Speaker: All these amendments
;ire now before the House,

1 wiU first give chances to those hon. 
•Members who have tabled amendments. 
Hon. Members will be as brief as possi
ble.

Shri Raae: Practically the purpose of 
«iy amendment is achieved by the as
surance Bven by the hon. Minister. 1 
was doubtful about the meaning of 
“foodstuffs"; and what it includes and 
what not. I have been assured by the 
hon. Minister few minutes back that 
potatoes and onions, turmeric etc. will 
be treated as foodstuffs under the Act. 
'rhe only ques(Cton now is about tobac  
.co.

sMitl

In my State in Gujerat, in JCdUupur 
and some other districts, agiicutoists 
^row tobacco. Personally, 1 nave aoth- 
mg to do with tobacco— 1 am neither a 
smoker nor do 1 chew. But because it 
is a commodity produced by the agri
culturists, 1 am placing this point The 
House will note that tobacco brina to 
our nation foreign currency as fol&vs: 
In 1952-53, tobacco worth Rs. 13 crores 
were exported outside our country, 
in 1953-J4 the umount wa> Rs. 11 
crores and in 1954-55 it was about 
Rs. 10 crores. The point I am driving 
at is this„ Tobacco is a commodity pro
duced by the agriculturists. It is not a 
perishable commodity as some other 
commodities. Therefore, I submit that 
this commodity also should be included 
in clause 2.

Mr* Speaker: fhe point raised by the 
hon. Minister is that that tobacco is 
not under the jurisdiction of the Cen
tral Oovemment according to the Con
current List.

Shri Rmrc: Sir, 1 will deal with that 
point also. The Government experts 
have advised the Ciovemmcni that if 
some commcxlitics are included, it will 
be ultrti vires. In that connection I 
would like that the hon. Minister should 
get examined the point.

I have looked into the Concurrent 
List and I find an entry 20, which is 
•Economic and social planning” . I 
take it that this is a Bill to implement 
our Second Five Year Plan. You will 
find Sir, on page 72 of the Draft of 
the Second Plan, warehouses have 
been mentioned. There is no reason why 
Parliament cannot pass any legislation 
to implement the F'irst Five Year Plan 
or the Second Five Year Plan.

An Hon. Memben Parliament is a 
sovereign body.

Mr. Speaker: Then, it can cover any 
subject in the State List.

Shri Rjine: It is in the Concurrent
List.

Ch. Rnnhir Singh: The CoRstitution
may be amended.

Shri Rnne: There is no necesaity to 
amend the Constitution. That point 
should be got examined by ti?.e hon. 
Minister.

Shri Vehiyadhan: Even now tobacco 
requires warehousing. We have ware
houses. We cannot use them unless it 
is put in here.
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flkH Raaet Tbe point h  this..The Bill, 
f  take, iH brought in to implement the 
rive Year Plan, First or the Second. In 
ib'e First Five Year Plan, we have men
tioned Warehouses. In the Second Plan 
draft also on page 72, we have speci- 
ific mention ol programme of warc- 
ihouses etc. Tbe point I am making is 
rfhat it cannot be held to be ultra vires 
*>ccausc item 20 in the Concurrent list 
•sppc îfically says that legislation regard- 
iing economic and social planning 

be panned by Parliament. What is 
the Five Year Plan if it is not econo
mic and social planning? There is no 
reason why the experts of the Govern
ment should hold the view that it is 
ultra yires.

$hri 9y« I Sahaya: The SUtcs
•will bring in legislation to inchide to> 
Ibacco in the State warehouses. What is 
your difficulty? That can be settled in 
the States.

Shri Ranc: They cannot override the 
.laws made by Parliament.

Sbri SyanaaBdan Sahaya: It is not
rf)verriding.

Shri Rane: l.et the hon. Minister say 
ihat he will advise the State Oovern- 
;mcnt to accept this commodity.

•Shri A P. Jaint 1 will advise.
Shri SeKhaglri Rao: My amendment 

No. 112 is ver>’ simple. It does not 
require any argument or explanation. I 
only want to include edible oils. Just 
rtow, the hon. Minister read from 
entr> 33 from the Cohcurrent List 
raying that it includes edible oils. I 
request the hon. Minister to consider 
^his and include edible oiK also.

Mr. Sptaken It is also included in 
-vegetable oil.

Shri SetdiaKiri Rao: I say edible oil.

Mr. Speaker: Are they different from 
-vegetable oil?

Shri Seshagiri Rao: Yes.

Mr. Spcaken Vegetable oil is already 
included among focvdsluffs.

Shri A. P. JabK There is specific 
•mention of vegetable oil.

Mr. Speaker: He wants edible oil. I 
am asking what is »he difference between 
vegetable oil and edible oil.

Pamlh Tkaknr Das BkargBva: Food* 
-stuffs only include Oilseeds?

Vegetable oik are 
edibk w»d non^ible. All edibte oils 
are mcluded m vcgeuble oil.

Mr. Spt9ktn Vegetable oils is more 
comprehensrve than edible oil. This does 
not seem to be necessary.

i m r r  R ijr :
^ BPTift !(■; ^  ^

I 5W #)■ ( ^ )  ^  
f  m xfwT v
m m ^
^  T»r TT  ̂̂  ̂

inrr ipr nfr
5W  (TTf # ^  p f
5^ m  # W R  ?  ^  f ■ I «tnr ^  ?rrir

ml see*, including edible xnd nun  
edible oil seeds;

vcgelable, including perishable and 
aon periiihabic vegetable;

fruiis and products of fruit induslrv 
(>S!ll P'"»*'“We and non perishable

^  ^  jft ? » r^ 3 r  i  # jirPrr 

I a n rr  ? ir  #  eft
w ^ ^  9  ify ^ y -

^  ^  I
^ ansrr g ft: qj'i  ^

HTTT »Tjrr ’rx
s n tn n  I

Mr. Speaker: He wants the inclu  
sjon of frufts?

S t t t o  1 ^ 1  Sta,* ! Fruits, %csetablci 
tea and oilseeds.

Shri N, B. Ckowdhor)': j have not
much to say after the clariiications 
made by the hon. Minister. 1 also want
ed to include other articles. But. I 
tomk some of these commodities will 
come under foodstuffs. Rerarding po- 
Uto I wanted to have some specific in
formation whether this also wUl be in- 
duded. la  regard to this amcudmern, 
there 19 a spelling mistake. It is said 
Jwre spices m eluding paper". It should 
be ‘pepper’ obvK>us|^

I have a l»  sought to put in hemp 
along with jute. That is also a fibnT 
Only the other day we had a question 
here and the hon. Minister of Com
merce said in reply that there was de
clines in the export of this commodity

eo.2
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Because of that, there is some difficulty 
in certain quarters. Although hemp is 
not grown in such larj'* quantities as 
jute, it is as important as jute and it 
is also a fibre just like jute. I do not 
think there will be any very great diffi
culty in including this along with Jute.

Shri A* M. Thomas: Mr. Speaker, 1 
am not impressed at all by the argu
ment of the hon. Minister that we have 
got only powers to enact a legislation 
of this kind concerning the articles 
mentioned in the Concurrent List. We 
are not passing any laws for the regu
lation or control of these articles at all. 
What are the functions of the Board ? 
According to clause 9, the functions 
are :

*'In particular and without pre
judice to the generality of the 
foregoing provision, the Board 
may—

(a) advance loans or grant subsi
dies to State Governments for 
financing co-operative socie
ties;’ ”

There are others. These bodies are 
set up with a view to give primarily 
credit and allied facilities on the lines 
of the facilities that are given in the 
industrial sector by the National Indus
trial Development Corporation. Some 
of these functions are already being 
done by the State Bank. 1 do not think 
that we would be in any way violating 
the provisions of any article of t)ie 
Cx)nstitution or any item in the Lists 
if we also provide other articles within 
the definition of the word agricultural 
produce. As Shri Rane has referred to, 
tobacco is a very important item and it 
is an agricultural produce. As far as 
my Sute is concerned, pepper, ginger, 
lemon grass oil, tapioca are cash crops 
afid they are very important items. If 
we do not also bring these items with
in the definition of agricultural pro
duce, there may not be any useful 
purpose served by this legislation at all, 
as regards such States which may be 
deficient in food, but which may be 
rich in the matter ^  cash crops.

Shri Syamnandatf^Sahaya pointed out 
when Shri Rane was movmg his amend
ment that the State can bring within 
itji legislation any agricultural produce. 
But, that is not possible because under 
clause 34 you will find, that a State also 
will have power to enact legislatiod 
under this Act only as far as agricultu-

CorporaHons BUI

ral produce which is defined in this, 
legislation, is concerned. Clause 34 
says:

‘‘Subject to the provisions of this Act,, 
a State Warehousing Corporation may—

(b) run warehouses in the State for 
the storage of amcultural produce, 
seeds, manures and fertilizers;

(c) subscribe to the share capital of 
co-operative societies engaged in the 
storage or warehousing of agricultural 
produce;”

The word agricultural produce wouldi 
mean only those articles which come 
within the definition of that word under 
clause 2. I would like the hon. Minister 
to explain whether, if the States enact 
legislation concerning the constitution 
of warehousing corporations, they will 
have power to include these articles- 
because these are in the State List also- 
and whether credit facilities will be 
forthcoming from the Central Board aŝ  
well as from the Central Warehousing 
Corporation. Otherwise, the State Boards 
and the State Corporations may not be 
in a position to take advantage of the 
facilities that are given under this en
actment.

So that, it is a very serious matter 
and I should think it is not enough if 
the States of their own volition just 
enact legislation including any item o f  
agricultural produce. Only if we have a 
provision in this enactment that in such 
cases also the Warehousing Corporation 
and the Board will come to their aid, 
we would be carrying out the objects 
under this Bill.

Suppose there are storage facilities 
for pepper in a Warehousing Corpora
tion. I do not know whether pepper 
would come within the meaning of the 
word “ foodstuff’.

Some Hon. Members: It will.

Shri A. P. Jain : It- will.

Shri A. M. Thomas: Take lemon
grass oil. It is not a perishable article, 
but at the same time it is a very valu
able hill produce and caih crop.. It will 
not come within the definition. We 
know, there are hundreds, even thou
sands I would say, of societies formed 
for storage of tapioca and sale of tapi
oca in my State, It is not possible for 
these societies take adv^tag^, >of 
the provisions oi this Act. So that, I 
would respectfully submit there would
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not be any infringement of the pro
visions of the Constitution at all if we 
widen the scope of the definition of 
the words “agricultural produce”. One 
of the amendments states : “any other 
article that may be notified by the Cen
tral Government in the Official Gazette” . 
If that is accepted, such contingencies 
can be met. I would respectfully ask the 
Minister to consider it. Otherwise, there 
is certainly bound to be difficulty.

I do not know what exactly the At- 
tomey-General has said. If the House 
can be taken into confidence about that 
opinion, we will be better advised also, 
if the advice of the Attorney-General is 
in the possession of the hon. Minister, 
let him enlighten us, because as far as 
I am concerned, warehousing is within 
our competency. If that is so, provision 
can also be made for anything which 
can be warehoused. Why should they 
restrict?

Shri Velayudhan: Why should they
restrict?

Pandit Thakur Das Bhargava: May
I add a word ? I feel the effect 
of the provisions of this Bill will 
be very much minimised and at the 
same time many of the States and many 
of the articles will not ^et that benefit 
which the hon. Minister has in mind 
to extend to all agricultural produce.

Therefore, if it is found by the Mi
nistry that it is not possible to include 
those articles within the meaning of 
the words “agricultural produce” , some 
way must be found whereby the Cen
tral Government can extend this bene
fit to other articles and States.

For instance, if a provision is made 
that on the advice and with the concur
rence of the State Government certain 
articles can be included, there is no 
harm. But we are all very anxious that 
all the States and all such articles as 
are really agricultural produce, though 
they may not come within the definition 
as countenanced by the Law Ministry, 
must be anyhow included. For instance, 
tobacco is a very important article. I
do not know why the same facilities
should not be extended to it.

If it is not possible so far as the law 
is concerned, then we should change
the law.. We should say that on the
advice and concurrence of the States 
such articles may be got included in 
the definition of agricultural produce, 
or under article 252 one or two States 
may agree and by resolutions authorise 
the Central Government to make laws

2-121  Lok Sabha.

about that. So that, my view is that 
such articles and such States as pro
duce particular articles should not be 
excluded from the benefit of this en
actment.

Sliri A. P. lain : The relevant Provi
sion would be clause 9 sub-clause (1).

“ -----the functions of the Board
shall be to plan and promote 
programmes for the production, 
processing, marketing, storage, 
warehousmg, export and import, of 
agricultural produce through a co
operative society or a Warehousing 
Corporation.”

It is not merely confined to ware
housing. It includes production, proces
sing etc., and therefore we have to 
confine ourselves to Entry No. 33 and 
Schedule VII. I appreciate the point 
of view of the hon. Members. Shri 
Thomas has mentioned tapioca. Tapioca 
will come within the definition of food
stuffs. Pepper will also come within 
the definition. But three important com
modities, viz., hemp, tobacco and 
lemon grass----

Shri Kelappan (Ponnani): Is it not 
vegetable oil?

Shri Syamnandan Sahaya ; It is. 
What else? It is purely ve<{etable oil.

. Shri A. P. Jain: These two, tobacco 
and hemp will not come under this defi
nition, and we have been definitely ad
vised about these two things. It is not 
possible for us to include these com
modities in the definition of agricultural 
produce at the moment, but the door 
is not shut for all time. We can request 
the State Governments to enact law. 
This is a subject on the Concurrent 
List. The States can add or take away 
any of the articles mentioned in the de
finition of agricultural produce. The 
State can legislate with our concurrence. 
We will not only give our concurrence, 
but we will ask the State Governments 
to pass the law so that the particular 
State where any of these particul^ 
commodities is of importance may in
clude that commodity in the definition 
of agricultural produce. Or, we can 
take step under article 252 of the Cons
titution, and we can enact for more 
than one State. But I am afraid it is 
not possible for me to accept anything 
except what is contained in this clause 
at present. I can assure the House that 
I will take every possible step to include 
as many of the agricultural conunodi- 
ties as possible.
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Shri Kelappan: I wish to know from 
the Minister j f  lemon grass oil is not 
a vegetable oil.

Shri A. P. Jain: I think it will be so, 
but, it will depend.........

Shri A. M. Thomas: Though it is pro
cessed from vegetable, it is an essential 
oil.

Shri Bansal: It is not an edible oil at 
all. .

Shri A. P. Jain: It includes both edible 
oil and non-edible oil. I think it will 
come within the definition of vegetable 
oil. but I am not competent to give any 
very authoritative opinion.

Shri A. M. Thomas: It is an essential 
oil, it will not come.

Mr. Speaken The' only point that can 
be said is that under Entry No. 33 in 
the Concurrent List it is only trade 
and commerce that is prohibited and 
not warehousing.

Shri A. M. Thomas: That is right.
That is what I said.

Mr. Speaker: Therefore, facilities may 
be provided for all those articles which 
have got such an enormous value as 
tobacco etc. The Corporation need not 
purchase or trade in them, but give 
Ihem lacilities and keep them, preserve 
them.. There is no question of trade. 
They can charge some fee for keeping 
it, for curing or rendering some service 
to them. This may be considered.

Another difficulty seems to be, if this 
is the definition and it is only the 
Centre that has to form a Corporation, 
this will be binding upon the States. 
The State legislatures have no right to 
add to this law. A Corporation has to 
be established here and the details of 
the functions of the Corporation are 
given here. All that the State legislature 
seems to be entitled to is to say- by noti
fication that they bring it into existence 
from such and such a date. The ques
tion has been rightly asked whether the 
deinition of the words “agricultural 
produce” will be binding on the States 
also and tie down their hands. The Hon 
Minister will kindly consider this mat
ter. *

Shri A. M. Thomas: The State Cor
porations are governed by Chapter IV. 
I would suggest that in the definition 
^ e  words “except for purposes of 
Chapter IV” may be included. Then 
there may not be any difficulty.

Mr. Si^akeR Therefore, the State 
may be free at any rate, thoui;h the 
Centre may not take it up. The hon.

Minister may consider and we can add 
an exception there, and say that for 
the purpose of this definition it inclu
des or does not apply to something 
else.

There is another point also. Shri 
Rane has brought to the notice of the 
House the functions of the Board under 
clause 9:

“Subject to the provisions of this 
Act, the functions of the Board
shall be to plan and promote-----”
He says this must be brought under 

Entry No. 20 referring to economic 
planning. Possibly it is a little far-fetch
ed. We will assume, if they are embo
died, all this planning for production, 
processing, marketing, storage, ware
housing etc., may be done on an all- 
India basis. The functions of the Board 
are not only trade and commerce, but 
other things also.. Production, processing 
marketing, storage, warehousing, export 
and import of agricultural produce. Ex
port and import may come under trade, 
the other items do not necessarily refer 
to trade and commerce, namely increase 
in production, giving facilities for mar
keting etc.

Shri A. P. Jain: Entry No. 33 also
contains production.

The item reads : “Trade and com
merce in, and the production, supply 
and distribution of,. .
J 1>.M.

Shri Rane: That is for essential com
modities.

Mr. Speaker: 1 shall now put the
amendments to the vote of the House.

Shri Rane: I am not pressing my
amendment and beg leave to with
draw it. ^
The amendment was by leave withdrawri.

Mr. Speajcer: Shri Seshagiri Rao is not 
present. Nos. 32 and 34 of Shri Chow- 
dhury.

Shri N. B. Chowdhury: They may be 
put.

Mr. Speaker: The question is:
Page 2, line I—
after “raw jute” insert “and hemp”.

The motion was negatived.
Mr. Speaker: The question i s :
Page 2—
after line 2 add—
“(vi) potato, tapioca, cashewnut 

tamarind, onion, garlic;
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(vii) spices including pepper, car
damom, ginger, cloves, areca- 

nut;
(viii) coconut fibre, coir and coir 

goods, copra;
<ix) tobacco; and
(x) gur;”

The motion was negatived,
Sardar Iqbal Simgh: I withdraw my 

amendments Nos. 56 and 58.
The amendments were by leave, with

drawn,
Mr. Speaker: I shall put the other 

amendments.
The question is :
Page 1, line 14—  
for “edible oil-seeds” substitute : 

‘"shelled or unshelled**.
The motion was negatived.

Mr. Speaken The question is:
Page 2—  
xifter line 2 add ;

“ (vi) gur;
(vii) oil-seeds, including edible 

and non-edible oil seeds;
(viii) tea”,.

The motion was negatived.
Mr. Speaker: The question is:
Page 1, line 14—  
udd at the end :—

“and edible oils” .
The motion was negatived.

Mr. Speaker: The question i s :
“That clause 2 stand part of the 

Bill.”
The motion was adoped.

Caluse 2 was added to the Bill.
Clause 3— {Establishment of the Na

tional cooperative Development and 
Warehousing Board).

Shri Rane: I beg to move:
Page 3—
(i) line 12, for “seven** substitute 

"“ten” ; and
(ii) after line 18; add :—
"(c) five shall be agriculturists.”
Shri N. B. Cbowdhuiy: 1 beg to move:
(i) Page 3, line 2—
for “ten members** substitute “six 

members.”
(ii) Page 3—
^fter line 18 add :—
<vi) four members repreeenting All

India associations or organisations of 
co-operatives” .

Shri N. Rachiah: I beg to move:
Page 3—  

after line 18, add.—  <
“ (c) five shall be agricultural work

ers” .

Shri Blbhotl Mishra: I beg to move:
Page 3—
after line 4 add :—

“Provided that preference shall 
be given in nomination to persons 
belonging to rural areas, as far as 
can be.”
Shri Madlah Gowda (Bangalore 

South): 1 beg to move :
Page 3, line 12—
for “seven non-officials” substitute : 

“ten non-officicls” .
Mr. Speaker: All these amendments

are now before the House.
Shri Iqbal Singh: I have tabled a new 

amendment.
Mr. Speaker: Has notice of it been

given at least now?
Shri Iqbal Singh: Yes.

Mr. Speaker: I shall come to it later. 
Sbri Madlah Gowda: The Board as it 

is proposed to be constituted would 
consist of fourteen officials and seven 
non-officials. The hon. Minister was 
good enough to say that now when we 
are working in a democracy we should 
make no difference between officials 
and non-officials. I fully agree with his 
views. But all the same I wish to draw 
his attention to the fact that most of 
our officials have not given up their 
bureaucratic tendencies. In most of the 
committees that I have seen the officials 
there act as brake applying agencies. 
They raise all sorts of technical objec
tions and very often it is rather very 
difficult to move to the happy imple
mentation of any project. So I feel it 
is necessary particularly in a measure 
of this kind which is meant for the 
welfare of the rural population to have 
more non-official agencies. If the non
officials are to safeguard the interest of 
the public, I submit that they should 
be at least equal in number to counter
act any of the tec;hnical objections that 
may be raised by the officials. But in
stead of proposing a large number we 
have pro|K)sed in this amendment only 
ten and I hope that he will kindly 
accept this amendment.
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Shri N. Rachiah (Mysore— Reserved 
— Sch. Castes): The strength of the
Board as already announced oy the hon. 
Minister consists of twenty members. 
The Rural Credit Survey Committee had 
recommended according to him fourteen 
members. But 1 would request Govern
ment to enhance the number to at least 
twenty-five so that proper representa
tion may be given to agricultural labour
ers.

in all branches of the industrial sec
tor there are many boards constituted 
and the industrial labour which is after 
all very small in number in our coun
try, is given • representation because if 
they are organised have a voice in 
them. So, they are getting more and 
more benefits and amenities. 1 am one 
of those who sympathise and support 
the cause of industrial workers. But 
the bulk of the agricultural labour po
pulation in our country is very poor 
and they are a neglected lot. The eman
cipation of the agricultural workers will 
really go to add to the progress of the 
country.

Any further exploitation of the agri
cultural workers of this country by the 
landlords in the name of farmers in these 
days of democracy is a potential danger 
to our democracy. This board when it 
is constituted will be the first one giving 
protection and encouragement in a real 
sense to agriculture which is the most 
important and primary industry in our 
country.

Our economy itself is an agricultural 
economy. There may be lands, and 
there may be people also with money, 
but how can there be agricultural pro
duction without agricultural labourers? 
In the course of his reply to the gene
ral discussion, the Minister said that he 
would really take some steps to help the 
medium and small holders, but he has 
not said anythmg about |the landless 
workers.

According to the present policy of 
our Government, namely the bringing 
about of a socialistic pattern of so
ciety, the tiller of the soil will get the 
land, and ultimately the landlords or 
the big estate-owners will be abolished. 
To some extent, the tiller of the soil 
will also become a land-owner. When 
that is the uniform policy of land re
form that is being put into effect, I 
would request Government not to ignore 
the agricultural labourers, because it 
is they who actually work on the fields, 
and it is they who actually are respon
sible for agricultural production.

With regard to the membership of 
the Board, I fully support the amend
ment of my hon. friend Shri Madiab 
Gowda, which seeks to increase the 
number of non-oflicials on the Board. 
Sir, these are the days of democracy. 
1 do not want that this democracy 
should be only an official democracy. 
It should be a non-official democracy, 
and the people’s will should prevail. 
The people know their rights. The peo
ple know that they are for the entire 
country, and they labour for the entire 
country. So, it is their will that should 
be allowed to prevail.

So far as the officers arc concerned, 
whether it be in the agricultural branch 
or the administrative branch or any 
other, they have got good brains and 
intelligence. I might even say that our 
officers are more intelligent than the 
officers of other countries, and to some 
extent, they are also efficient. But to 
be very frank, I would say that they 
are soulless, they are heartless, so far 
as their relationship with the poor man 
is concerned. They have no considera
tion for him. They have no ^mpathy 
towards him. Supposing an officer be
longing to a particular caste goes on ins
pection, he only goes to dine with a 
person belonging to his own caste. He 
never tries to be cosmopolitan in this 
respect, and he never tries to be demo
cratic in his approach.

As the Minister has pointed out, in 
these days of democracy, there cannot 
be and there should not be any differ
ence between an official and a non-offi
cial. If that is the case, then why should 
not the Minister nominate all the twenty 
members from among non-officials? If 
you look into the constitution of the 
executive committee of the board, you 
will find that it is an officer who will 
be its chairman. So far as the board is 
concerned, it will only be a policy-mak
ing body. Although the board will have 
a chairman of its own, actually it is the 
vice-chairman who will be executing 
the policy laid down by the board. If 
Government have any confidence in the 
people in the first instance, and second
ly in the representatives of the people, 
they should give more representation to 
them. It is not that we have a prejudice 
against the officers. But the fact re
mains that the attitude and behaviour 
of the officers towards the common man 
have not changed.

An Hon. Member: Not all.
Shri N. Rachiah: I am only saying that 

the majority of our officers have not 
changed. Even in these days of demo
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cracy, they are following still the old 
bureaucratic methods, and they feel 
that they are a class apart from 
the poor people. They think that be
cause they have the Minister to back 
them, they need not worry about the 
public. But that sort of attitude should 
go.

I would emphatically urge the Minis
ter to consider this reasonable sugges
tion, and accept my amendment. If 
necessary, Government can even raise 
the membership of the board from 20 
to 25, but at least five should be from 
among agricultural workers. If they are 
there they can serve to popularise the 
provisions of this Bill and thus achieve 
the real objective that we have in view. 
So, I would request the Minister to be 
so good as to accept my amendment 
and give at least five seats to the agri
cultural workers, who form today an 
unfortunate and neglected lot in our 
country.

Shrl N, B. Chowdhiiry: The purpose 
of my amendments is very simple. A c
cording to the Bill, the board shall con
sist of 20 members. I do not want to 
disturb the scheme of Government, so 
far as the number is concerned. I 
only want to change the number ‘ten’ 
in item (i) of sub-clause (2) of clause 
3 to ‘six’ and then make a provision 
for four members representing all-India 
associations or organisations of co-ope
ratives.

Out of the 20 members, according to 
item (v) there will be seven non-offi
cials nominated by the Central Gov
ernment, of whom—

“(a) one shall be a person who has 
special knowledge of rural economics; 
and

(b) four, shall be persons who have 
expeience of co-opeative societies, one 
being a person who has also sp^ îal 
knowledge of Co-operative Education.”

So, there will certainly be some per
sons who have knowledge and experi
ence of co-operative societies, according 
to the Government’s scheme. But along 
with that, if provision could be made 
to have four persons representing all- 
India associations or organisations of 
co-operatives, there is no harm in that. 
Still, Government can have six repre
sentatives of their own, such as the 
chairman of the Forward Markets 
Commission, the representative of the 
Reserve Bank, the representative of the 
State Bank and so on. But if they have 
four members to represent all-India co-
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Operative organisations, there will be no 
harm. After all, they are also to be 
nominated by Government. I am not 
suggesting any election at this stage. So,
I do not see any difficulty in the way 
of accepting my amendment.

3T?T wrerm i
^  f  :

Page 3, after line 4 add :
‘Provided that preference shall be 

given in nomination to persons belong
ing to rural areas, as far as. can be.

^  A' ^  # ^7̂
^ I I   ̂ îft I *t>̂

t  ^  ^  ^  ^
^
t  5Errr

^  t  # T̂5ft ^  vd»i+|

t  A' 5TTTO
f  if r̂rf?T̂  ^

«TT ^  ^  #

?TThET9r  ̂ 5TT
®IT ^  P̂ dHI ^

vjn«T>) ^  ^ ^ "jft
^  «TT I A A 5 r r ^

f e r  ŝrhr t  ^  ^
2TT# ^  ^rrl^ ^  t o t r r  ?tft
^  sftt ^  'At ^

^ 3TR
^  f^r AA r̂ r̂ r̂nrr A

^ ^  Mdi dfH
WT  ̂ *rfaft ^

^  A #

I A :̂pn %
r̂?:̂  ^  fftr #

CiTPT I
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 ̂ T?: 5ft f  ferr
I  w  s m r  t  :

In page 3, in line 12, for ‘seven’ subs
titute ‘nine’.

^  Id I ^ ^
■̂jnsRT ^ mTc

^ ’srk w t f ^  
ff^nrr ^  \9

^  5. ^  f e n  t  I
9TRT ®Pt T̂R»T 77S9T ^  ^ ^
^  ^ ^  ^  ^  t
*7«T ^ ^trr,

«TT^ ^  ^  V tvm fE^
^  ^  ^  ?TT?*ft
^  ^ ? T  ^  rTSf?̂  4

 ̂ !HTT «ft̂  ^  TF5TT ẐfRT 
^PT ^  ^TW ^  ^  ?TRT ^

»ft ^rnnfi ^  'srnr diPt» f^RR 
^  i z T ^  ^  ^  w  5rtt ^  5ETT I
?t1t  ^TR r̂rfv "̂  ̂ ^  ^oiM ^  ^

I  ?rrT ^  ^
^  «l»1 j<4, P̂t>H ^ ^

T5[ ^  ^  ^ N H  ^  I
^  Od ^  31^-

Hdl^ ^  I ?rr*!̂ ' ^  ^
 ̂ ^  ^ T T

^  ^  ^  ^  ^  cT3f^ ^ T  I
?T̂  rR f ^ ^  ^
^  STTTVr îT*T I ^TT

t  ?TtT ^ ^̂ TfRTT g f% ^

Shri Rane: My amendment is to the 
efTcct that there should be 10 non-offi
cials and out of them, 5 shall be agri
culturists.

Mr. Speaker: Shri N. Rachiah’s
amendment also says that 5 shall be 
agriculturists.

Shri Rane: I do not agree with my 
hon. friends, Sftri N. Rachiah and M. 
Gowda and Shri Bibhuti Mishra, that 
all the Government servants and high 
officials are bureaucrats, soulless, un
sympathetic or callous. I had the good 
fortune to represent the growers of

cotton on the Indian Central Cotton

Committee. I can say from my experi
ence. that I have found them most sym
pathetic to the interests of the growers. 
To say that all the officials are soulless 
is, I think, most incorrect.

1 also happen to be a member of the 
Export Advisory Council.

Shri K. K. Basu (Diamond Harbour): 
Therefore, he says they are sympathe
tic.

Still Rane: They are sympathetic. 1 
will cite one instance. In 1954, in Nasik 
onions were sold at Annas 8 per maund. 
When I went from the Export Advisory 
Council meeting to my district, I read 
a statement in the Press that in Nasik 
the markets were so glutted that onions 
were selling at Annas 8 per maund. You 
might be remembering that last Decem
ber in Delhi, we purchased onions at 
Annas 8 per seer. But in Nasik it was 
sold at Annas 8 per maund. So I wrote 
a letter to the Commerce Ministry to 
permit export, it was immediately 
allowed.

Shri Syaninandan Sahaya (Hazaffar- 
pur Central): Was it because nobody 
takes onions in Nasik?

Shri Rane: No. It was because of the 
peak season, and dumping in the mar
ket.

When the President of the Onion 
Co-operative Society met me three 
days ago, I asked him about the cur
rent rate of onion in Nasik. He said 
it was Rs.. 3 per bag. There is a peak 
period after the harvest. That is why 
this Bill is very important from the 
point of view of the agriculturist. The 
point I am making is that to say that 
all these officers are soulless, unsympa
thetic etc. is not correct.

My amendment says that 5 agricul
turist representatives should be there on 
the Board. I say this because they are 
the best persons to know their interests. 
Many probleijis and questions will arise 
in the implementation of this Act and 
the agriculturists will be the best per
sons to tackle those difficulties. There
fore, I have moved my amendment to 
give due representation to the agricul
turists.

Shri B. K. Das : Although I have not 
tabled any amendment, I would like 
to draw the attention of the hon. Mi
nister to one point.. I find that there is 
no member who in a whole-time oflS- 
cer in this Board. Only the Secretary,
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who is not a member, is working whole
time. I think at least the Vice-Chairman, 
who is Chairman of the Executive Com
mittee, should be made whole-time. 
There should be at least one person who 
should be able to give his whole-time 
attention to the work. I think there 
will be many problems arising and in 
a work of such a dimension, there should 
be at least one person who should be 
whole-time.

^  ^

^  ^  ^  I ^TTT r^ ’̂ K

f tr r  ^  WT ^  ^ w r

^  f^TRT ’55^  t  ^  ^
^  JT ?ft ^  ^

5T ^>TT I 5Tt ^
?Tk ^  ^  ^  ^  ^

^ftrrrrtf^ ^ frsRTT̂
^  I Rl^ ftrT) ^  ^TFFT r̂ ^  T^PT ^
^  ^  fT^ ‘5TH»TT \ ^  -RT

^ ^  ’TRTmrr f% ir  ̂ rnpr
ftr

?rnj ^ ^
t  I T5T ^  ^  ^3TF^

^  <5ft̂  ?PTT <fT
=ifl’̂ n # ^fR-^rrfwH^T ^
^ T f  I ^  ?TT?f-?TTfW ^ ^  ^
^TR # m  ^nrr ^  ^  s t r  # sjrt
^ ?tt1w  ^  ^  w A f^  irf̂ ftTiTr;5ft
^  »T ^  I
t  f% ^  ^  ^ ^  ^  ŝmiTSf T5f  ̂ TT̂- I  
^  ^ »T^rrw t  I
?TT^ ^  iTVNTROT ^   ̂ ^
^  t̂t ) ^  ^  eft frr?" ift 
^  TO ^  t  ^  ^  ^

I ?fr m m  ^  ^
V5!R̂ |5TT3r ? ( 0  •

“ (i) ten members representing 
the Central Government to be no
minated by that Government in 
such manner as may be prescrib
ed;” .

«iii f h ”  irrft" ^  ^

*T>| *1^  ^t^TT
^  f t  »r i ^  ^  f t  ^!Tw r
5 iV  ^ ’TPT-^rrf?)?!  ̂ ^

fk^rWrr^ ^  ftr ^
# f  ^  ^  ^  ^  ^  I
^  ^  ^ 'Srfr  ̂ ^
*FT ^
^  ^  ^  I ^mr ^
* f *T R  V lfr i^ T v^  nHTT^  ^  '»qi<S|| «TTflTOr 

2Tf f 't  t  ^  ^

I r̂sr
?ft ^  ?TT3(lft ^  3 ft T O

ftr ^  I ;sfr

w  ^  «̂T ^
Tt^ ^ifrif^PT ^  ^  ?jV?: ?rr«r ^^rr*r *iq«5̂ d
^  ^  ^T, ffftT ^  ^  ^

w w  «Ft
f% ^  ^  I ^TT
eft t  ^ R T

^ o^rr^fiTzrf v t t f
W?TRT ^  t ,  ^  w  ^  ^
^  T̂TTTT A' ^^5T?fT I ^
3JT <-qi^<i 3 n f ^  f  ^?T ^
m w ^ 7 ^  ^  ^  5 t r ‘ f5T?r #
t%  ITT ^  <T)TiTPTT ^
w ^ ^  f w r  *TT, ^  ?TFr ^ ferr^ tw r- 
^  ^ j fa R  t ,  ^  ^  5RTT ^  ^  t ,
f t T R n ^  « f t^  %, f w  v 't  ^ f tr  ?TFT
» tfir fw  ^  I  «fk ^  r M w
t»v»ifViMl ^  ?[, ^  *Ft
« rrr  ? m t  ^  ^  i

?TPT ^  ^TPT ^  *TFT-^rrfV’
^  t  ^  >ft s r r f ^  I
#  ? R  « H R  ^  ^  ^  ^

5Eft7 ip R T  sp ^  ^
^  ^  eft JT  ̂ 5 t V  »T^ t  I
^  3tt T f  t ,  ^  i^ i r s r

i f t  <ici<^di 3TT T^r I
v t v r r r f ^  ^  ^  ^  

Kft n ^ H  I ^  ^nr# ^?TT 
^  ^  #f% ?f i n ^  ^ s R R  ^  f r^ w ^ T  
^  ^  f r o  ^  ^  #  < T T f ^ «
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irtoX^o lTT5Wy?T]

^  I fsRR ^
5TFT-’MrPT55Tĉ  ^

^  ^  ^  # 
^  ^  ^  ftnrr ^

I #TT ^JTRf t
*<hTiT^ PqrPffix ^  ^  ^
^  f  ^  3T|  ̂ ^  ^  ^  ITTT^

^  ^  ^  ^  ^  ^
5T̂  VT*T ^  '5T¥^

^  I

lift U Ro q»To ftrjl (f^ l^  ^TT5ft -̂*pf 
^ 3rf̂ T̂ T-TF̂ ®r-’7 lw T ) :

n̂rrr ?=; «rr
^  * t e r  #  t  ^  ^
t  ^  n e .  t  ^  ^  ^

‘‘recognised associations and 
joint stock companies dealing in 
agricultural produce may subscribe 
for five thousand shares.”
Shri A. P. Jain: That is not under

discussion.
Shri Seshagiri Rao: Not under this 

clause.

^  WKo tTHo Rt5 :
g n̂rn3RT ^  t ..........

Shri A. P. la h i: That clause is not 
imder discussion.

Mr. Speaker : We are considering
only clause 3.

Shri N. M. Lingam (Coimbatore): 
This clause, dealing the constitution of 
the Board is very important because the 
Board is the top body and it lays down 
the policy and finances the whole sche
me envisaged in the Bill. I do not agree 
with the criticism levelled against the 
officers as fair and 1 also see that the 
Bill tries to make the composition of 
the Board as representative as possible. 
Even then, I feel it is not sufficiently 
broad-based. There are ten officers to 
be nominated by the Government. 
Then, again, there are three officers to 
represent special interests like the 
Reserve Bank, the State Bank and the 
Forward Markets Commission. These 
sepcial interests are there only for the 
sake of co-ordination and integration of 
work. But, for laying down policies, I 
feel it is necessary that representatives

who deal with agriculture in the vari
ous areas of the country should be on 
the Board because agricultural practi
ces as well as land tenure vary from 
place to place. So, for the Board to 
know the actual conditions of the agri
cultural worker, there must be a suffi
ciently strong element on the Board 
representing agriculture in various sec
tors of the country.

I do not agree that special weightage 
should be given to workers as such, al
though I feel that they should also be 
represented. On the whole, I urge that 
greater representation should be given 
to agriculture or, at least, to the mem
bers coming under sub-clause (v), so 
that the Board may be broad-based and 
its policies may be sound and helpful 
in the implementation of the Act.
iffinf ifiiTV : 3FTR
2Ti| 'HM  - ^

^  (f?piTT^) 8R #
sS fm , ?ftT 3R- t  ^
^  ( o t )   ̂ ^  ^
w m  t  fsRT# w
^  ^  t  (f?RTT )̂

^  I 3̂‘̂ nF ^ ^ ^^?nnT
f  I w  ^  ^  ^  w  t  V n r

3T?r ^ ‘H’Imii  ̂  ̂ ^
. ir T̂TT ^   ̂W T j  5 fk

^ t ,  ^  g 

f ‘ ^  *TT ^  I ^  ^
H ̂  ^  A *•«! 'Ci

^  TW F̂TT  ̂ ^   ̂ 1
^  sftt # 2̂TT?T 

^  ^  *T  ̂ ^trft f. ^
n̂rfRTT j  #

T̂̂ kTT HM f̂ RTT T̂TTT
TrffHT I ^ I ̂

^ ^  Psti'^^N )̂77TT, f>r?r d 
^ fk: m r - ^  ( f ^ m )  ^

i  f y  ^  5FT ^
F?m r̂nr i h m < ĥhi
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%  fpr 5TT3rnnr ?fk q r
^  W5T I ^  W  ^  »T^
f% fsRT ^  ^  ^

^  qrfH^I ^ Tsvsn t  ’rfk
SRTT >̂PT •ri’ii ^ I «IIW ^  "qi^ar

*T  ̂ •T̂ T̂ 3̂5T ^
I q y  srggr ^  ^ ?rrfa?  

?t»fV I ?T3ra^ WR
^  r̂fcft |[ ?ft  ̂ ■̂1̂ *11 ITTT̂  
5 TR -«rrfw ^  ^  t '̂Y t ,  ?TrT
aWR I

*nfr ^  # ^t R  ’Y^ M t o t

5? ^  w f t  ^rrrfiT *f <0 <h ^ n̂’
^  in fv s r ^  ?ftT 

#’ ^  ^  ^  ^  ^  ^  ^>nff
^  ^  ŜTRT T ^  t  I T?T t̂*ft
^  T̂?T ^  ^  T̂ ?TT t  I
^  TT ^  t  te n  m e m b e r s  rep 
r e s e n tin g  th e C e n tr a l  G ov i.^ fr  ^  ^  
«ftr 5Tpr-srrfvw ^
^ g > f t  1 1  ^FTsfti
^ST ^ f^RTVt ?) cR ?ft
i  ^  q r « r m  ir? ^  t  ^

t  i% ^ ^
^  ^  spiftfip ^  ^ h: ^
W TVt 5^^ frfsnra'^H (srfM ^rfy^) 's t 
■]̂ 1 r̂rrt ^  w t?t ^

ĤTHcTT g t v  T̂F ^  cfSR^ «(Y TT#
i  ?TT ^

^  ^ 1% m k-^ rrter^  ^
ŝnrr, ^  I  ?ftT ’srnr ?tft ^  c s I^

5^ fV ^  ^  ?ft
( =̂q̂ '?iR) ^  fft rTFT-irrfv^nFy 

, rTKK 3p> ^ R  ^  ip n r^  ^  m rp ft 
t  i  I ^  T T ^ ^ T  ^TT^ ^

fV-S^TV (^% -
fT )  ^  R fa^ df^gi 5rm I

w r  i. I ^  rft 5 frt^  TIT q r ^
(f^w^^nc) rrjxrv^^T^ ^
^3RT fV^rrr) t , >j^+r
<̂*11 % I »Ti  ̂ fV  3ft

( fp -)  ^  ^

^  '3^TVt ^TW ^
#  5»ft ^  ^  ^  ^  ^  5ft ^

*Ft ?rnft ’TTf^T# 1 ^
f̂ TBT ti«T)dl % iftr®r ît*T ^«rnH'fli sft^ 
^  *T̂ T ^  f  ippft *TPft
'TT ^ n̂icT ^ I ^ ĤlHnU ? f%
^  ^  ^  5n?r ^  ^  wp: ^  r ^ -  

^  ?At
# 3 j w  ^  \ v(T  ̂ m  ^
T ^  t  ■ ^  PrfHfdT
<il̂ «l ^ Ŵ TV ^  ^5^ *iT

q r  ^  5T^ ^  T ^  «ft ^  ^
«rr «fh: Iff ^  >ft f%^r «rr fV ^  ^  
ftfvt^ finr ^  ^  ^  ?rrq) v r t ^ e #
«? 3iqT ^ ‘ir I ^  4  iT  ̂ x iT ^  g fSp ^  
^  ^  HtijnF? ^  ^  5ft̂  ’qRift f
g^Rft fTfa^g ^  ^  ift ^  5F 3 m  
i%iT I ^  ^  ^  tf* ^  «rnr 
^  qr RfjHvifd în ^  f^RTT ^  
T^ ^ ^ftr ?RT r̂rr ^  PiPii'Jdni^ 

^  ap ^  ^  ^  ^  # Tft 
?PRT ^  (^i'^tr) t o  q r

(« H  ^  i i \ i  ^ t^
^  qdrhft ^  ^  ( ^ ^ )

% m ^ f T T O H f t ^ ^ ft f^ i i  I 
w i  «pt 5fTT# ^  ^>T
^  q r f  I iT^t ^  ^if^i^FT 
f  ^  iTT f̂Wlff ^  nTs|v«d ^>7# 
’sfh: ^  ^  ^  f ^ # 2T

t  ^  WTT 3TRT <
^ ^^+1 ndl'Jll ' '̂̂  t̂?TT f

f% YRR ffr T̂RTT ?■ I
A m  wrm  5 fV  ^o spt 

^  ^  ^  ?fh: ^  fr
^TR ^ R -v r fq r^  4 h ^  ^  ^  ^rfi

I ^TR ^  ^  ^  -^j^dl
 ̂ fV  T^ t̂S" tI" TOY ^ VTTTT

^ rrf^  rR^ ^  ft» *TR-?nfqi^ «rnft
F̂HT 5T)7rft t  I ^l^R 1 ^  ^  eft WVP[-

m^t *1^   ̂ I  ̂ ?rrf^5T^
^  «nr ^  *T  ̂ <T»̂ »ii l^ni I ^  'j)Hrlf

 ̂ f% ?iTjf v rw c f  ^  ^  >fl; t
^ir«h ^  ^  f̂t̂ nir { >cJcM K<^) ®Ft 
q̂ TJRT ^  ^  i  I f e R
^  i<4>̂  <. ^  W  rTT̂  ^ ^ I

5 r r fw ^  ^  q-#f¥n^
(?ra^ f«?T) t  I cTT^ WVK f ^
^  vm  qJTW qg ^ FTT 'STTf# f  

f̂JTRT t \  €t m ft q i f ^
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^TT W l  I ^  V[4
w m  f  i v  ?TFT ?fT 5TP5R:

3Tt fxfsT^'t^
$ rfh: i3[i%^
(cR^) ^  ^ftr ^ T̂PT t  I

f?TRr sp ̂ m r  ^  ̂  |
^  i  ^  

Ŝf̂  ^TFR ?TR-?nfti^?^ ^  HM<
V3 TW  I  Vm  ^T r̂ftiR'
^  ^ ^rir ??fh: ^
^  ^  ĝ .R q^<^ ( W R
fHinr) 5TT̂  I ^  #^T-

+rTq1<itM t  ^ n r w T  ?ft

*T^ ^ I 4<i <?AIH f  f%

the State Warehousing Corporation 
plus the State Apex Co-operative Banks 
or any other co-operative bank work
ing in the State
^  ^  ^  ^  fimRTT  ̂ r^Jui  ̂ sfTir ^
^  m  ^ =^rf^ I

Tcnrr ^  [h <̂?h  ̂ i
Shri A . P. Jain: Broadly speaking, the 

proposals made can be classified as fol
lows— that the size of the Board should 
be increased, that the proportion of 
non-officials should be increased, that 
certain provision should be made in 
the statute for specialised representation 
and some minor suggestions have been 
made. The House will agree that a 
Board of this size has to be one of 
manageable size. Several proposals have 
been made for increasing the size of the 
Board. Pandit Thakur Das Bhargava 
wants it to be raised to 25; that is the 
original proposal not contained in any 
of the amendments. wShri Gowda wants 
it to be raised to 23. The recent amend
ment of Sardar Iqbal Singh seeks to 
raise it to 22. Left to myself, I would 
not like to alter the size of the Board. 
There are already six members more 
than what was recommended by the 
Rural Credit Survey Committee, but 
bowing to the general opinion expressed 
here, I accept the amendment of Sar
dar Iqbal Singh to raise the size to 22. 
Both these additional members will be 
non-officials,

A  clarification has been sought from 
me about the ten members represent
ing the Central Government. I want to 
make it clear that these members will

be representing the various Ministriea 
which are in one way or another direct
ly or indirectly concerned with the 
development of co-operatives or with 
transport or communication. They will 
be officials. There is no possibility of 
any non-official being included in the 
ten members provided in item (i) of 
sub-clause (2). 1 think that so far as 
that is concerned, it should give a cer
tain amount of satisfaction to the hon» 
Members who have spoken . on that 
matter.

Shri Bibhuti Mishra has gone to the 
length of saying that only those offi
cials must be appointed who come from 
the rural areas. I consider that the 
acceptance of that principle would viti
ate the efficient working of the Gov
ernment. An officer is an officer and he 
is charged with the discharging of cer
tain functions. If any such discrimina
tion is made, the running of the Govern
ment will become impossible. In ap
pointing officers, of course, we will 
cTioose only those who are discharging 
the relevant function. So far as non
officials are concerned, there is no doubt 
that they must essentially represent the 
rural interest. I am using the term 
“ rural interest” in a very wide sense. 
There might be an agriculturist who 
may be totally opposed to the co-ope
rative movement. Should he come on 
this Board because he is an agricultur
ist? This Board has got certain func
tions, and only those persons who are 
more suited for the fulfilment of those 
functions must be put on it. Is there 
any law enacted by any civilised coun
try where all these' small fractional re
presentations are provided for? We are 
developing ourselves into a nation, and 
it pains me to find that at every stage 
some very minor considerations are 
brought in.

I had said in my reply to the general 
discussion that all the non-officials 
must essentially represent the rural in
terest. They will represent the agricul
tural labourers. They will represent the 
farmer, particularly the medium and the 
small farmer. They will represent the 
co-operators who have been working 
all their life or at least for a sufficiently 
long time in developing this movement.
I do not see any reason why a man who 
has been devoting all his life to develop 
the co-operative movement should be 
excluded from it merely because he is 
not holding a patch of land. All those 
considerations will be borne in mind, and 
only those persons who represent the 
rural interest and who can help in the
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fulfilment of the objects of this BUI will 
be nominated on the Board.

i am afraid 1 cannot accept any 
amendment for the incorporation of any 
clause for the representation of this or 
that clause, but I have stated the gene
ral policy which we propose to follow.

Shri Das has raised a very relevant 
point that there must be one permanent 
man on this Board and on the Executive 
Committee. In fact, that was very much 
before the Rural Credit Survey Com- 
mitee, and that Committee recommend
ed that this Board must be a very high- 
powered Board and that the Secretary 
of the Ministry of Agriculture, who 
is the highest official, should be the 
Vice-Chairman of the Board, and in his 
capacity as Vice-Chairman, he should 
be the Chairman of the Executive Com
mittee. The Committee had further re
commended that the Secretary of the 
Ministry of Food and Agriculture 
must be relieved of his routine admi
nistrative functions and that he should 
devote the major portion of his time to 
this work.. Government attaches the 
highest importance to it, and what Shri 
Das has in mind is already before us 
and we are going to work upon it.

Shri Bansal: Then he will no longer
remain as Secretary?

Shri A. P. Jain; He will remain as 
Secretary.

Shri Bansal: Only in name.
Shri A. P. Jain: He will remain as Sec

retary and will deal with the major po
licies, but routine matters would be 
transferred to another officer. He tvill 
devote the major portion of his time 
to this important work because this is 
also a ministerial work.

Pandit Thakur Das Bhargava: The
Agriculture Ministry will really become 
the Ministry of Agriculture after this 
Bill has been passed and implemented.

Shri A. P. Jain: That is all what I 
have to say on this clause.

Mr. Spealcer: 1 will put Sardar Iqbal 
Singh’s amendment No. 167 to the 
vote of the House.. I understand the hon. 
Minister accepts it. He may formally 
move it.

Sardar Iqbal Singh: I beg to move:
Page 3, line 12—

for “seven non-officials** substitute 
“nine nonK>fflcials*’.

Mr. Speiker: The question is:

Page 3, line 12 —

for “seven non-officials” substitute 
“nine non-officials” .

The motion was adopted.

Shri Rane: I am not pressing my
amendment and beg leave to withdraw 
it.
The amendment was, by leave, with’- 

drawn.

. .Shri Bibhuti Mishra: I am also not
pressing my amendment and beg leave 
to withdraw it.

The amendment was, by leave with
drawn.

Mr. Speaker: Shri Rachiah is not here. 
What about Shri Gowda?

Shri Madiah Gowda: My amendment 
is practically accepted by the hon. Mi
nister. I would like to withdraw my 
amendment.

The amendment was, by leave with
drawn.

Mr. Speaker: I shall now put Shri
Chowdhury’s amendments Nos. 35 and 
36.

The question is : 
Page 3, line 2—  
for “ten members” 

members” .
substitute "six

The motion was negatived.

Mr. Speaker: The question is:
Page 3—
after line 18 add :

“ (vi) four members represent
ing All-India associations or organi
sations of co-operatives.”

The motion was negatived.

Mr. Speaker: I shall now put the other 
amendment of Shri Rachiah to the vote 
of the House.

The question is :
Page 3 —
after line 18, add :

“ (c) five shall be agricultural 
workers.’*

The motion was negatived.
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Mr. Speaker: The question is:
‘That clause 3, as amended, 

stand part of the Bill” .
The motion was adopted.

Clause 3, as amended, was added to 
the B ill

NEW CLAUSE 3A
W Fft • I  b e g

to move :
Page 3—
after line 23, insert:

“3A. With effect from such date 
as the Central or the State Gov
ernments may by notification in the 
Official Gazette, fix in this behalf 
there shall be Central or State Ad
visory Boards consisting of mem
bers of Parliament and members 
of Legislative Assemblies, as the 

,case may be, with other nominated 
'officials and non-officials who are 

expert or have experience in the 
corporation to guide and advise 
the Board in the matter of policy 
and implementation of procedure 
to serve the purpose.”

f^T*TT ^  I '3R' rRT ^  H h ft

’ N ’ ^ ^
STRT ^
^  ^  t  I A'
3TRT ^ ^  ^ ^  5
ĉttK ’ft’R  # 5Tl5T-3nft)i^?I^

^  ^  I ^
?frT ^ t^ tw  ^  ^

ZT̂  ^nvnrsfr t  ^  T̂fT̂  #

^  3prnT, ^  ^ ^
i^RT ^  ^  i i  I

r̂df?:«hi IT̂  ^
grfPTT 'TO, ^ r̂n?t t^ o
'5TI  ̂ I ^  <,

m - j i r f i T ^ ^ ^

3TT «̂bdi ^ I wrrr ^  ^ ^rr
IT̂  t  ^  ^  trimWHTr 

^  ^  tnf^Rfhr,

IjftW cT

VTV ^fNr iftr

^  ^  »TT f w ^

# I 2pt i i fR  ap
3̂TTW ^  fe ft^  f w  

«TRT
^rrwft ^  ^̂ nriT

^  ^  ĉTRT ’fnn' t  ^  ^  ^
^  ^ ?TT ^  I A  ^

T̂̂ cTT f  ^  ^  ?ft rfl^ ^nr fir#;
^ Vh ^nr % ^  ^

t  I ^  ^
’p: ^  ^  ^
^  Wff% ^  ^

i  i ^  ^ ^
m  u  ^  ^  ^ « 3

^  ^  f ,  qr
^ ^  ^  f , ^

^  ^ T̂RTfgai ^ ^
^  ^cTT t  I ^  2T̂  t  i%
5ftr 'TT 44̂ Ĥd ^
<̂ <|H ^  0 d(P  ̂ ^Hdf
^  ^ ifV «j;?T
?ftT vSpraT ^  ^  T̂T̂ iiR ^

I W  T T ^ ^ T W ft  ^  ^

¥5rnr ^  t  • ^ n w T  i
^^*KK ^  ^  ’5T5T̂  ^
3 R ^  ^  cnfn?fM ^  ŜTPR ^

j  f9T fiT f^ ^  ?rr^ ^
apT^^t I "

[ r . D e pu t y - peak er in the Chair] 
Shri A. P. Jain: 1 have already

stated that the Government has acc^ted 
the principle of appointing an advisory 
board as recommended by the Rural 
Credit Survey Committee. It has re
commended that there should be a com
mon advisory board for the Ministry 
of Food and Agriculture, the Reserve 
Bank and the Development and Ware
housing Board. It was for that reason 
that the provision for the creation of 
the advisory board was not included in 
the Bill. The board will be set up as 
recommended by the Rural Credit Sur
vey Committee. But, I regret, I cannot 
accept this amendment. So far as the 
State Governments are concerned, it
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will be up to them to create an Advisory 
Board. Many of them have some type 
of body which advises on matters con
nected. with co-operation but I am afraid 
I cannot agree to the inclusion of the 
amendment in the Bill.

Mr. Speaker: The question is:
Page 3—

after line 23, insert :

“3A. With effect from such date 
as the Central or the State Govern
ments may by notification in the 
Official Gazette, fix in this behalf 
there shall be Central or State Ad
visory Boards consisting of mem
bers of Parliament and members 
of Legislative Assemblies, as the 
case may be with other nominated 
officials and non-officials who are 
expert or have experience in the 
corporation to guide and advise 
the Board in the matter of policy 
and implementation of procedure 
to serve the purpose.”

The motion was negatived.

(Clause 4— Disqualification for being a 
member of Board).

Shri Seshagiri Rao: I beg to move: 
Page 3, lines 26 and 27. —  
omit “or has suspended payment of 

his debts”

Shri N. B. Chowdhury: 1 beg to move:
Page 3, line 30—
after “turpitude” insert :

“or has been found guilty of tax 
evasion” .

Mr. Deputy-Speaker: These amend
ments are before the House.

Shri Seshagiri Rao: Sir, clause 4 says 
that a person shall be disqualified for 
being chosen as, or for being, a mem
ber of the Board who is or at any time 
has been, adjudicated insolvent or has 
suspended payment of his debts or has 
compounded with his creditors. I am 
not objecting to the principle behind 
this clause. Mine is a legal objection. 
1 want to know why the suspension of 
payment of debts is considered to be 
an act of insolvency by the Minister. 
Mere suspension of payment of debts 
is not an act of insolvency. There are 
nearly seven or eight acts of insolvency 
mentioned in section 6 of the Provin- 
Ofiail InkoHvency AjCt. If he makes a

transfer of all or substantially all his 
property to a third person for the bene
fit of his creditors generally, if he 
makes a transfer of his property with 
intent to defeat or delay his creditors, 
if he makes any transfer of Ws pro
perty which would, under certain en
actments, be void as a fraudulent prefer
ence if he were adjudged an insolvent, 
if with intent to defeat or delay his cre
ditors he departs from his usual place 
of business or otherwise absents, mm- 
self or secludes himself so as to deprive 
his creditors of the means of commu
nicating with him or if any of his pro
perty has been sold in execution of the 
decree of any court for the payment 
of money or if he petitions to be ad
judged an insolvent under the provisions 
of that Act or— this is important— îf he 
gives notice to any of his creditors that 
he has suspended, or that he is about 
to suspend, payment of his debts, then 
certain consequenccs follow. Mere sus
pension is not an act of insolvency. 
When he gives notice— and then only 
— he commits an act of insolvency. 
Otherwise, suspension may mean post
ponement also. Postponement of pay
ment of debts is not an act of insol
vency. Therefore, I have given an 
amendment to omit the words ‘or has 
suspended payment of his debts’. It 
should have read :

“or has given notice that he has
suspended.”

Again, section 6 (h) of that Act says 
that, a debtor commits an act of insol
vency if he is imprisoned in execution 
of the decree of any court for the pay
ment of money. There are nearly seven 
acts of insolvency mentioned there. I 
suppose the hon. Minister does not mind 
if a person is imprisoned in execution 
of the decree for the payment of mo
ney. He can come out and still be 
there. I think it is not his intention.

Then, the last portion of clause 4
reads “ ---- or has compounded with
his creditors.” . I do not know in what 
way it is an act of insolvency. It is 
nowhere mentioned in the Provincial 
Insolvency Act. Section 38 of that Act 
speaks of compositions and schemes of 
arrangement. Where a debtor, after an 
order of adjudication, submits a pro
posal for a composition in satisfaction 
of his debts or a proposal for a sche
me of arrangement of his affairs, the 
court may consider the proposal. 1̂ ,  it 
is better to have only the words “ .........
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[Shri Seshagiri Rao]
is or at any time has been adjudged in
solvent” . 1 have not given an amend
ment to that effect but I suggest to the 
hon. Minister that this would cover the 
cases he has in mind.

Deput. _
behind schedule.

Shri N. B. Cbowdhuiy: That is what 
I was also going to say. I will be very 
brief.

The purpose of my amendment is to 
include a disqualification for tax eva
sion, We feel very strongly about it.
1 have put it here, after the words ‘mo
ral turpitude’. When the State Bank of 
India Bill was discussed here and in 
connection with some other Bills also, 
we wanted to include this as a disquali
fication, so far as the appointment of 
members for the Board is concerned. 
There are so many Boards in this coun
try. We feel that when we constitute 
such Boards we must see that tax eva
ders do not find a place there. This 
point has gained more importance in 
recent times, because of certain revela
tions. You arc aware, Sir» only the other 
day we have come to know from the 
findings of an eminent economist, Prof. 
Kaldor, wherein he has pointed out 
some facts about tax evasion, that there 
is tax evasion in the country to the ex
tent of Rs. 300 crores, although the 
Finance Minister said that it is only to 
the extent of Rs. 30 crores. These 
people who evade payment of taxes, 
whose cases are found out later on, 
should not have a place in such Boards. 
It has been pointed out by this Rural 
Credit Survey Committee, that one of 
the reasons for the failure of co-oiw- 
rative movement is that there was dis
honesty. Therefore, those dishonest 
people who do not pay tax to the Ex
chequer should not be included in this 
Board that is being formed.

2 ^.M.
Sbri A. P. Jain: So far as the first 

is concerned, the three
conditions, namely, adjudication as in
solvent, suspension of payment and 
compounding with the creditors, are 
independent. The latter two conditions 
that is, suspension of payment of debts 
and compounding debts with creditors, 
are not necessarily connected with acts 
of insolvency. The hon. Member said 
that notice of suspension of debts is an 
act of insolvency. Suspension of debts 
fiollows notice of sust^nsion; actually,, 
suspension follows notice.

Shri Seshagiri Rao: I read the wording 
of the section. They are not my own.

Siiri A. P. Jain: In fact, we have put 
it much milder; that is, we have only 
attached the qualificaiton to an act 
which follows the notice of suspension.. 
Actually, they ar6 independent and I 
do not accept the amendment.

So far as evasion of tax is concerned, 
1 fully share the abhorrence o£ Shri 
N. B. Chowdhury for tax evaders. I 
have consulted the Ministry of Law and 
they have advised me that a person, 
who has been convicted under the 
Indian Income-Tax Act for the evasion 
of tax, will be deemed to have commit
ted an offence involving moral turpi
tude. Therefore, part of the object of 
his amendment is already covered in 
that clause. But, perhaps, a tax would 
be interpreted in a much larger context. 
It may be that a man may have evad> 
ed an octroi tax or he may have been 
convicted for evading an octrpi tax. I 
do not think we can carry that thing 
so far. But, in view of the advice given 
to me by the Ministry of Law that per
sons who have been found guilty of 
evading income-tax are covered by this 
clause, 1 do not think that the amend
ment moved by Shri N. B. Chowdhury 
is one that should be accepted.

Mr. Deputy Spealcer: The question is
Page 3, lines 26 and 27—
omit “or has suspended payment 

of his debts”
The motion was negatived.

Mr. Deputy Speaiter: The question is: 
Page 3, line 30—  
after “turpitude” insert :

“or has been found guilty of tax 
evasion” .

The motion was negatived.

Mr. Deputy Speaker: 'fhe question is: 
“That clause 4 stand part of the 

BiU/’
The motion was adopted.

Clause 4 was added to the Bitt. 
Claiyse 5

(Term of office of member 
........................ of Board) . .

B4l . Deppty<Speaker: Now we take up 
clause 5. Are there any amendments?

m A  Rane: I am not mpving my
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rules for the appointment of officers 
employed in the board as also about 
their conditions of service.

fprr5r
( ^  ) t; qR ^  ^  ^ s t h t  
( m ^ )

Page 4, line 25 —  
add at the end :

“and these officers shall prefer
ably be from villages.”

t  IV !Tr3r 5f>T ^  3inTT ^
^  ^  ITo ^  r ^ o  (To
TRT f̂TTK f  ?RR

«n??ncr m  ^
t̂̂ TT iV  ^  (̂ <?2TT)

^  t  ?i1t  I  fir
# fiRT# f  ^  <

îTRft t  ^  ^
^  ^  ^  TRTT I 4’ ^ rp r  |  ^  
»rm # T̂5r#qr ( > t ^ )  ztt

T̂3%?r m  # ^ ir ,
^  ̂  f ^  ?TT2rfiriff ^

^  « r w ^  ^  tR #?TRT

^  ’w k ^  ^ W5^ ^
fjT5RT ^?T# t  ?flT T̂TTt

ŜTRt t ,  ^  ^
^  ^  ^T?ff ^  TT^
q"! ̂  I

^  5 ^  f v f t ^
’TR ’TR q m  5PT »Tt̂

^  ^  TOTT ^  TT^ ^  Jni?5T
^  T t f  ^  ^  t

»TR ^ ^  ^   ̂ ?ftr «r̂  ^  
^  ^  ^  5ftr ^  ^

^  M  ?rh: ^?r,
^  ft^  ^  ^ ?ftT r̂Nr
^  ^  sr^nx ^  f̂d»iis,<n ^  ^  îT»T ^  
^  Am ^^5^ ^  qr s r ^
WX TfT t  ^  t  ^
(<1̂ )  «RT  ̂ ^   ̂ 5TTT
3FTR ?rtT ^  ^̂ Tefhr ^  ^ 3rrvx
^  s r ^  ^  ^  W T  ’T f ^  
^  «rnr m  w T ^  t o  t o f t
t  ^ ^ 3 T T « T 3 | t i^  3I^rnF

Mr. Deputy-Speaker: Then 1 will put 
that clause also to the vote of the 
House..

I he question is :
*‘Tnat clause 5 stand part of the 

Bill.”
The motion \yas adopted.

Clause 5 was added to the Bill. 
Clauses 6 and 7 were added to the Bill.

Clause 8— {Officers and other employees 
of Board)

Shri Krishna Chandra (Mathura Distt. 
West) : 1 beg to move :

Page 4, line 28—

(i) add at the end *‘be such as may 
be prescribed”

(li) omit lines 29 to 33. •

Shri Bibhuti Mishra: 1 beg to move: 
Page 4, line 25—  

add at the end :
“and these officers shall prefer

ably be from villages”

Mr. Deputy-Speaker: So, these two
amendments are betore the House. • 1 
would request hon. Members to be very 
brief, giving only their points, lest we 
may lose to chance of discussing certain 
clauses.

Shri Krishna Cluindra: Sir, I will be 
very brief. This clause refers to the 
appointment of Secretary of the Board, 
conditions of service and the method 
of appointment of other officers Who 
will be employed in this Board. Under 
this clause, as regards the Secretary, all 
these things like method of appoint
ment and conditions of service includ
ing the scale of pay shall be fixed by 
rules to be framed by the Central Gov
ernment ; and, as regards the other 
officers the power has been given to 
the Board to frame regulations on these 
matters. I wish to say that this Board 
is an important Board and as such it 
is expected that in this Board there will 
be a number of officers having very 
high responsibilities and drawing high 
salaries. Therefore, when in the Gov
ernment of India for the appointment 
of such high officers there are rules 
framed by the Central Government, I 
do not understand why such high offi
cers should be appointed in the Board 
as per the rules framed by the Board 
itself. I think the Central Government 
shopld have the power to frame the
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Shri N. M. Lingam: 1 have my amend* 
meats— 38 and 39.

Mr. Deputy-Speaker: When I caUed
upon the hon. Members who wanted 
to move their amendments, the hon. 
Member did not stand up. Anyway, he 
may move them now.

Shii N. M. Lingun: 1 beg to move:
(i) Page 4—
after line 21, insert :

“ ( lA )  The Central Government 
shall in consultation with the Board 
appoint all other officers of the 
Board drawing a salary of rupees 
one thousand or more per month.”
(ii) Page 4, line 29—
after “Secretary” insert:

“to d  other officers drawing a 
salary of rupees one thousand or 
more per month.”

Corporations Bill
Mr. Deputy Speaken These are also 

before the House.
Shri N. M. Lin^m: My amendment 

relate to the appointment of other offi
cers of the Board. According to the 
Bill, the Board takes power for the ap* 
pointment of all officers except the sec> 
retary. My amendment No. 38 as well 
as amendment No. 39 seek to pro
vide that officers drawing salaries ex
ceeding Rs. 1,000 should be appoint
ed by the Government. It is not my iA- 
tention, by moving these araendments, 
to fetter the hands of the Board. The 
Board is an autonomous body and it 
should have discretion in the matter of 
selection of officers. But even so, I 
feel that in the interests of the Board 
it is necessary that men for higher 
posts carrying a salary of Rs. 1,000 or 
more should be appointed by the Gov
ernment. Otherwise, the Board is bound 
to be accused of nepotism, favouritism 
and of taking in inefficient people and 
thereby ruining the worlwig of the 
Board. I agree that the Board is a high- 
powered body. But I would only request 
the hon. Minister to consider if it 
will not be in the larger interests of the 
Board itself to accept my amendments.

I would also suggest that if it is not 
possible to accept my amendment to 
sub-clause ( 1 ) of clause 8,— 1 would 
urge this point— at least in the matter 
of prescribing regulations for the ap
pointment of officei-s carrying salaries 
higher than Rs. 1,000, Government 
should have the responsibility. The Bill 
provides that even for laying down the 
regulations the Board is competent to 
do so in respect of all officers except 
for the Secretary,. My point is, at least in 
the matter of laying down the regula
tions and qualifications, etc, the Gov
ernment should have the power to do 
so in respect of posts carrying a salary 
of Rs. 1,000 or more. That will go a 
long way in infusing confidence among 
the people in respect of the working 
of the Board and also in respect of 
recruitment of personnel.

Shri A. P. Jain: This Board is going 
to be a high-powered Board. It is going 
to be an autonomous Board. The pro
posal is to entrust it with a sum of not 
less than Rs. 30 crores during the next 
five years. Should we start with diffi
dence or with want of confidence in the 
Board? I want to give the highest 
powers to the Board, so that it might 
achieve results. Any want of confidence 
on our part would, to that extent, mili
tate against the efficient functioning of 
the Board. It is always the custom in
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autonomous Boards that the power of 
appointment is given to the Board and 
the terms and conditions of service are 
laid down by the Board, so that the 
officers may look up to the Board and 
work efficiently. I have no apprehen
sion that the Board will show any nep* 
otism, and so 1 am afraid I cannot ac
cept any of the amendments moved.

So far as the question of appoint
ing people from the villages is concern
ed, according to the Constitution every
body will have equal rijjhts. The hon. 
Member. Shri Bibhuti Mishra, seems to 
be working under some misapprehen
sion. This clause does not deal with 
the appointment of the officers of the 
primary credit society or of storage or 
warehousing at any level. It only deals 
with the employees of the Develop
ment Board whose number is by no 
means going to be very large. In any 
case, keeping in mind the provisions of 
the Constitution, I am afraid 1 cannot 
accept Shri Bibhuti Mishra’s amend
ment,

Mr. Deputy Speakcn The question is:
Page 4—
after line 21 insert :

“ ( lA )  The Central Government 
shall in consultation with the Board 
appoint all other officers of the 
Board drawing a salary of rupees 
one thousand or more per month.”

The motion was negatived.

Mr. Deputy-Speaker: I now come to 
amendment No. 68.

Shri Bibhuti Mishra: I beg leave to
withdraw the amendment.

The amendment was, by leave, with
drawn,

Mr. Deputy-Spealter: The question is: 
Page 4, line 28—
(i) add at the end “be such as 

may be prescribed”
(ii) omit lines 29 to 33.

The motion was negatived.
Mr. Deputy-Spealter: The question is:
Page 4, line 29—
after ‘‘Secretary” insert :

“and other officers drawmg a 
salary of rupees one thousand or 
more per month”

The motion was negMived.
3— 121 Lok Sabhm

Mr. Deputy-Spcalcen There k  no 
other amendment to this clause. I shall 
put the clause to the vote of the House.

The question is :

*That clause 8 stand part of the 
Bill.”

The motion was adopted.

Clause 8 was added to the Bill,

. .Clause 9— (Functions of Board) 

Shri R u e : I beg to move:

(i) Page 5, line 9—  

after “implements” insert :

“including engmes”

(ii) Page 5, line 10—  

after “articles” insert:
“and working bullocks”

Shri N. B. Ciiowdhiiry: I beg to move:
(i) Page 5» line 9—
after “ implements” insert “iron and 

steel necessary for making agricultural 
implements” .

(ii) Page 5—  
after line 10 add :
“ (e) plan and promote crop insur

ance” . '

Sardar Iqbal Singh: I beg to move: 
Page 5—
after line 10, add :

“ (e) plan and promote program
me through co-operative societies. 
State Warehousing Corporations, 
State Co-operative Banks, and Na
tional Warehousing Corporation for 
the purchase and sale of the 
agricultural produce.”

Mr. Deputy-Spealcen All the amend
ments are now before the House.

Shri N. B. Chowdhury: The purpose 
of my two amendments is to include in 
the functions of the Board the distri
bution along with other things of iron 
and steel. It is necessary to include iron 
and steel because they are essential for 
•making agricultural implements. There 
is already a provision for distributing 
agricultural implements. But we know 
that so far as the peasants in rural 
areas are concerned, they not only 
purchase the agricultural implements in 
the markets but also purchase iron and
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[Shri N. B. Chowdhuiyi 
steel in the market for making agricul' 
tural implements throueh the local 
blacksmiths. They purchase iron and 
steel for making tools, lathes and cer
tain other things. In view of the very 
high price of these materials and the 
rather unhelpful price policy with re
gard to iron and steel, it is very neces
sary that these things should ^  made 
available at a reasonable rate to the 
peasants.

The next point that I wish to make 
is about the crop insurance. I want to 
include provision (e) as another para
graph. There is already sub-clause (d). 
Crop insurance should be one of the 
functions of the Board. 1 am aware of 
the observations of the Rural Credit 
Survey Conmiittee in so far as this item 
is concerned. They have said that there 
are so many difficulties and have said 
that this would be unrealistic in view of 
the poor financial resources and other 
adverse conditions. But we know that in 
our country, in the past years and in 
fact every year, the peasants suffer due 
to drought, flood and many other na
tural calamities. Nobody comes forward 
to insure against such calamities al
though there is fire insurance and 
marine insurance and there are all sorts 
of insurance. The poor peasantry needs 
crop insurance and in other countries 
it has been found possible to establish 
this kind of insurance also. I find that 
there are not adequate crop protection 
measures in order to insure the crop 
within a very reasonable period of 
time. If crop insurance is established, 
the peasants will not face difficulties. I 
feel that this provision should, there
fore, be included as one of the func
tions of the Board, so that the Board 
may also give increasing financial re
sources for the promotion of this pro
gramme. The Government should try 
to do something with regard to this 
item.

€. ( ^ )  ^  ^  :

“ (e) plan and promote pro
gramme through co-operative
societies, State Warehousing Cor
porations, State Co-operative
Banks, and National Warehousing 
Coroprations for the purchase
and sale of the agricultural pro
duce.”

Mr. IHputy-Speakcn It would be 
much better if support to the amend
ment is given in the form of points and 
not in the fonn of speeches.

tmiTT ffn im  TOr ^
^  ^  ^  ^

^  ^ JTT ^

t

ij Pp ^  apt q r  *7^

^  *T

^  ^PTR" ^  I

t  ^  ^  ^  I

W  ^ f  sifc
I

Mr. Deputy-Speaken The hon. Mem
ber did not move amendment No. 76. 
He only told me No. 75. Now, he is 
arguing on 76 also. Does he want to 
move it also?

Saradar Iqbal Singh: Yes I beg to
move :

Page 5—
omit lines 11 to 13.

• Mr. Deputy-Speaker: This amendment 
is also before the House. •

Shri Rane: I have moved amendments 
Nos. 10 and 11 to seek clarification. 
The wording here is ‘agricultural imple
ments’. I do not know whether imple
ments will include engines.. I am doubt
ful. Therefore I have given amendment 
No. 10 to say implements including 
engines. You know. Sir, that mechani
sation of agriculture is growing and at 
least in my district, several agriculturists 
have purchased oil engines. I want 
these should be provided specifically in 
the Act. In my District, the Fruit Sale 
Co-operative Society has supplied about 
30 or 40 oil engines to the agricul
turists.
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ForPandh Tbiikiir D m  Bhaigava:
pumps?

Shrl Rane: For pumps. The society it
self has supplied. 1 want that the pro> 
vision be clear. A t least the hon. Mmis- 
ter should make it clear whether it 
could be done or not under the existing 
provisions. I have also suggested that 
the society should be allowed to supply 
bullocks by amendment No. 11 etc., it 
found necessary.

Shri A. P. Jain: Sub-clause (d) is 
as follows :

“ -----for the supply of seeds,
manures, fertilisers, agricultural 
implements and other articles for 
the development of agricultural 
produce.”
Oil engines are certainly included 

among other articles as is clear from 
what has been said before. We have, 
in this clause, drawn attention to cer
tain articles which are of common use. 
Any other articles which are found 
useful for the development of agricul
tural produce are also included. It was 
not necessary to categorisc all of them. 
Iron and steel as also oil engines are 
included there, I hope that hon. Mem
bers will ag^ee with the explanation 
that I have given and will not press the 
amendments.

As regard the amendment of Sardar 
Iqbal Singh, I am afraid he has mis
understood the functions of the Board, 
This Board is not going to deal direct 
with the co-operative societies or co
operative banks. This Board will deal 
with State Governments. It will lay 
down policies for the development of 
certain types of co-operatives and it 
will also give finances to the State Gov
ernments. It is for the State Govern
ments to deal with the co-operative so
cieties and with co-operative banks in
side the State. This Board will also deal 
with the Central Warehousing Corpo
ration, but not direct with the State 
Warehousing Corporations. I think it 
will be infringing too much upon the 
appropriate function of the State Gov- 

 ̂ ernment that this Board should at all 
try to deal direct with the co-operative 
societies or the State Warehousing cor
porations. So far as his observations 
regarding sub-clause 3 are concerned, 
the An India Khadi and Village Indus
tries Board has been set up by the Gov
ernment. There is no use doing any
thing which may develop conflicts or 
which may develop duplication of 
working. Therefore, the development of

small-scale industries will be the func
tion of that Board and not of this 
Board.

Shfl N. B. Chowdhiny: Crop insur
ance?

Shri A. P. Jain: So far as crop insur
ance is concerned, I thought the hon. 
Member had himself replied to his 
proposal in so far as he referred to the 
very careful and close examination done 
by the Rural Credit Survey Committee 
and the difficulties found by that Com
mittee.

Mr. Deputy Spealcer: I will now put 
all the amendments to the vote of the 
House.

The question is :
Page 5, line 9—
after "implements” insert “ including 

engines.”
The motion was negatived,

Mr. Deputy Speaker: The question is: 
Page 5, line 10—
after “^ c le s ” insert “and working 

bullocks”
The motion was negatived,

Mr. Deputy Speaker: The question is: 
Page 5, line 9—
after “implement*'” insert “iron and 

steel necessary for making agricultural 
implements.”

The motion was negatived.
Mr. Deputy Speaker: The*question^is: 
Page 5 - -
after line 10 add :
“ (c) plan and promote crop insu

rance.”
The motion was negatived.

Mr. Deputy-Speaker: The question is: 
Page 5—
after line 10, add :

“ (e) plan and promote program
me through co-operative societies, 
State Warehousing Corporations, 
State Co-operative Banks, and Na
tional Warehousing Corporations 
for the purchase and sale of the 
agricultural produce.”

The motion was negatived.
Mr. Deputy Speaker: The question is- 
Page 5—
omit lines 11 to 13.

The motion was negatived.
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Mr. Deputy-Speaker: The question is: 
'That clause 9 stand part of the 

BUr.
The motion was adopted.

Clause 9 was added to the Bill,

Clause 10— {Executive Committee of 
Board)

Siiri N. M. Lingam: 1 beg to move:
(i) Pajge 5. line 16—
after “ (a)” insert “the Chairman 

and”

(ii) Page 5, line 27—
for “The Vice Chairman*’ substitute 

“The Chairman*'. •

(iii) Page 5—
for lines 32 to 34, substitute :

“ (3) The Executive Committee 
shall exercise such of the powers 
and perform such of the duties of 
the Board as may be prescribed 
or as the Board may delegate to it.”

Shri A. P. Jain: I beg to move:

(i) Page 5, line 17—
for “two members” substitute “three 

members” .

(ii) Page 5, line 19—
for “clause ( i)” substitute “clauses 

(i), (ii) and (iv)

(iii) Page 5—  
omit line 21.

Shri Madiah Gowda: I beg to move:
(i) Page 5, line 24—
for “one Member” substitute **two 

members” .

(ii) Page 5, line 31—
for “clause (b )” substitute “clause 

(e)” .

Sardar Iqbai Singh; I have also given 
notice of an amendment which is the 
same as No. 78 moved by Shri Madiah 
Gowda.

Mr. Depnty-Speaken That is a new 
one?

Sardar Iqbal Singh : Yes.

Shri R ane: I beg to m ove:
Page 5—
after line 26, add :

“ (f) two representatives of agri- 
turists or cultivators.”

Mr. Deputy-Speakcr: These amend
ments are before the House.

11 MAY 1996 {Dtvilopnmt and Wanhwing) 80M
CorporaHons Bill

Shri N. M. L l n ^ :  This clause deals 
with the constitution of the Executive 
Committee. As the name indicates, the 
Executive Committee is the chief execu
tive arm of the Board. The Board lays 
down the policies and the particular 
lines on which the Board should func
tion. But, the actual day to day work 
is done by the Executive Committee. 
It is our experience that boards only 
register their approval of the decisions 
of the Executive Committee in similar 
organisations. Therefore I wanted to 
provide through my amendment that 
the Chairman of the Board should also 
be the Chairman of the Executive Com
mittee. Unless the Chairman watches 
and keeps himself posted with the daily 
problems arising before the Executive 
Committee, he will not be in a position 
to guide the deliberations of the Board 
as a whole. The Board at best will meet 
once in a great while. But the Execu
tive Committee more or less will be in 
continuous contact with the problems 
that would be coming before it„ Ano
ther reason is that the Executive Com
mittee has very little non-official repre
sentation. The Secretary of the Agricul
ture Ministry is sought to be made the 
Vice-Chairman of the Board. With 
the preponderance of the official ele
ment, it becomes an extension of the 
Secretariat. It is all the more necessary 
that the hon. Minister who happens to 
be the Chairman of the Board should 
also be the Chairman of the Executive 
Committee.

My other amendment relates to the 
functions of the Executive Committee. 
Sub-Clause (3) says :

“Subject to the general control, 
direction and superintendence of 
the Board, the Executive Commit
tee shall be competent to deal with 
any matter within the competence 
of the Board.”

The nature of the control, direction 
and superintendence has not been" 
defined. My amendment only seeks to 
define the sphere of activity of the Exe
cutive Committee. I have said that the 
functions of the Executive Committee 
may be such as may be prescribed under 
the rules or as may be delegated by the 
Board itself. Unless there is clear dele
gation, the Executive Committee may 
arrogate to itself all the powers of the 
Board.
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Shri Madiah Gowdai Amendment No.
78 reads :

Page 5, line 24—
for “one member” substitute “two 

members”

While discussing dause 3, the hon. 
Minister was good enough to raise the 
non-official element of the Board from 
seven to nine. Similarly, here we sub
mit that in the executive committee also 
which is a very important body, there 
should be a larger non-official element. 
This executive committee is a body 
which works from day to day to carry 
out the objects of the Board. In such 
an important body it is necessary.........

Shri A. P. Jain: I am accepting it. 
Don’t make a speech.

Mr. Depoty Sp^icen The hon. Minis
ter is accepting it.

So, the Member need not make a 
long speech.

Shri Madiah Gowda: I thank him for 
accepting it.

My other amendment is :
Page 5, line 31—
for “clause (b)” substitute “clause 

(e )”

Sub-clausc (2) (b) of clause 10 
says :

“The Vice-Chairman of the Exe
cutive Committee shall be nominat
ed in such manner as may be pre
scribed, from among the members 
referred to in clause (b) of sub
section (1).”

Sub-section ( 1 ) of clause (b) refers 
to the officers who are nominated to 
the Board. But I want that this clause
(b) should be changed into clause (e). 
Under clj^use (b) it is the officials who 
will be nominated. The Chairman of 
this Executive Committee will be gene
rally either the Minister or some official. 
T feel no doubt nbout it that though 
the Chairman will be elected by the 
Board, since the Board consists of a 
majority of officials, generally the Chair
man will be an official. My object in 
moving this amendment is that at least 
the Vice-Chairman should be a non
official. It is not correct that the 
Chairman, the Vice-Chairman and also 
the Secretary must be all officials in the 
inu>ortant Executive Committee which 
is meant to cater to the needs of the vil*

lage people. So, I very stron^y urge 
upon the Minister to see his way to 
accept this very small amendment.

Shri Sinhasan Singh (Gorakhpur Distt. 
— South) : 1 support the amendments 
of Shri Lingam that Vice-Chairman be 
replaced by Chairman and the amend
ment of Shri Madiah Gowda substitut
ing clause (e) for clause (b).

It looks very awkward that the Chair
man should have no place in the Exe
cutive Committee. The Chairman will 
ordinarily. be a Minister, and in any 
corporate body the head of the corpo
rate body should be the executive 
head. So it looks awkard and not in 
line. The Chairman may nominate any
body in his place. It may be the Vice
Chairman. So, the wording should be: 
“The Chairman of the Board or his no
minee” . In sub-clause (2) (a) also the 
wording should be:

“The Chairman of the Board 
shall be the Chairman of the Exe
cutive Committee.”
As for the amendment of Shri Ma

diah Gowda, I agree with the argument 
that at least the Vice-Chairman should 
be from amongst the non-officials. It is 
rather awkward that both the Chair
man and the Vice-Chairman should 
come from officials. One of them should 
be a non-official, because the whole 
purpose is to give a fillip to the agricul
turist class.

Shri A , P. Jain: My amendments are 
simple. They are meant to give greater 
flexibility in nominations.

So far as the amendment moved by 
Shri Madiah Gowda is concerned, 
namely that in clause (e) there should 
be two members instead of one member 
I accept it.

Shri Lingam has moved two amend
ments, one of which is that the Chair
man of the Board should be the Chair
man of the Executive Commitee. So 
far as that is concerned, I may say this 
is going to be practically a whole-time 
job, and execution ,of policies is not 
the function of a Minister. I think it 
would be too much of a burden upon 
the Food and Agriculture Minister, 
who has to administer so many sections 
of his Ministry, to be the Chairman of 
the Executive Committee, The Vice
Chairman will also be a whole-time 
officer. I would have very much liked 
to put in a non-official there, but if a 
non-official becomes a whole-time officer, 
he ceases to be a non-official. It does not 
add anything to the existing provision.
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As regards Shri Lingam*s amendment 

to sub-clause (3), the Board will of 
course lay down the limitations on the 
powers of the Executive Committee, 
but it would, I think, not be proper to 
make a provision for the delegation of 
the powers, I think the process should 
be the other way. i.e., all the 
may be deemed to have been 
ed, but limitations on the del< 
may be specifically laid down. I do not 
think there is any other amendment.

Shri Madiah Gowda: Is the Vice
Chairman expected to be a whole-time 
officer?

Shri A. P. Jain: Yes. He will devote 
the major portion of his time.

Mr. Depoty-Speaken The question it: 
Page 5. line 17—
for “two members” substitute ‘ t̂hree 

members” .
The motion was adopted.

Mr. Depoty-Speaker: The question is: 
Page 5, line 19—
for “clause (i)” substitute “clauses

(i). (ii) and (iv)*’.
The motion was adopted,

Mr. Deputy-Speaken The question is:
Page 5—  
omit line 21.

The motion was adopted,

Mr. Deputy-Speaken The question is: 
Page 5, line 24—
for “one member” substitute “two 

members’*.
The motion was adopted.

Mr. Deputy-Speaken Then I am put
ting the other amendments.

The question is :
Page 5. line 16—
after “ (a)” insert “the Chairman 

and”

The motion was negatived.

Mr. Deputy-Speaken The question is: 
Page 5, line 27—
for “The Vice-Chairman” substitute: 

“The Chairman**.

The motion was negaiived.

Mr. Deputy-Speaken T h e  question is: 
Page 5—
for lines 32 to 34, substitute :

“ (3) The Executive Conmiittee 
shall exercise such of the powers 
and perform such of the duties of 
the Board as /hay be prescribed 
or as the Board may delegate to 
it.”

The motion was negatived.

Mr. Deputy-Speaken The question is: 
Page 5, line 31 —
for “clause (b)” substitute “clause 

(e)” .
The motion was negatived 

Mr. Deputy-Speaken The question is; 
Page 5 —  
after line 26, add :

“ (f) two representatives of agri
culturists or cultivators.”

The motion was negatived 

Mr. Deputy-Speaken The question is: 
‘That clause 10, as amended, 

stand part of the Bill.”
The motion was adopted

Clause 10, 05 amended, was added 
to the Bill.

Clause 11— {Grants by the .Central 
Government to Board)

Mr. Deputy-Speaken Hon. Members 
may indicate the numbers of the amend
ments which they want to move to this 
clause.

Shri N. B. Chowdhury has rat 
amendments Nos. 13 and 14 in nis. 
name. Is the hon. Member moving 
them?

Shri N. B. Chowdhury: I had applied 
for the permission of the President to 
move these amendments. But the per
mission has been withheld.

Mr. Deputy-Speaken So, those amend-  ̂
ments are not moved.

Then, there is No. 118
in the name of Sardar Iqbad Sin^. The 
sanction of the President is required for 
this also.

Shri A . P. lafai: A ll the sanctions have 
been refused.

Shri Madiah G ow da: I want to move 
amendmento Nos. 80 and 82.
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Mr. Depvty Spcakcn Was any sanc
tion required for these two amendments?

Shrl A. P. Jain: Amendment No. 80 
will require President”s sanction* be
cause it says that not less than Rs.. 5 
crores will have to be given.

Mr. Depnty Speaker: I suppose amend
ment No. 82 does not require the sanc
tion of the President. In that case, the 
hon. Member may move amendment 
No. 82 and speak on it, if he wants.

Shri Madiah‘Gowda: With your per
mission, I would like to move amend
ments Nos. 80 and 82.

Mr. Deputy Speaker: The Minister
says that amendment No. 80 requires 
the sanction of the President, and that 
sanction has not been obtained.

So, the hon. Member may move his 
other amendment.

Shri Madlah Gowda: I beg to move:
, Page 6—  

omit lines 7 to 10.

I may explain the purport of my 
amendment briefly.

There seems to be some conflict bet
ween clause 11 (a) and the proviso 
thereto. Clause 11 (a) says :

**The Central Government shall, 
after due appropriation made by 
Parliament by law in this behalf, 
pay to the Board—

(a) a non-recurrmg grant of five 
crores of rupees and a recurring 
grant in each year of a sum of five 
crores of rupees during the period 
of five years from the commence
ment of this A ct:” .

Then, the proviso says :
“Provided that the Central Gov

ernment may increase or reduce 
the amount of such non-recurring 
^ant or the annual recurring grant 
in any year having regard to the 
actual requirements of the Board.”

The first portion says that the Cen
tral Government shall pay to the Board 
but the proviso has the effect of nulli
fying it, because it says that the Cen
tral Government may increase or re
duce the amount. So, the whole thing 
seems to be rather conflicting.

Therefore, I propose that the proviso 
may be omitted, and if possmle, in 
clause 11 (a) also, after the words ‘a

sum o f , the words *not less than* be 
added.

Shri N. B. Chowdhury: For the first
time, the provisions, of this Bill are 
going to do something to meet the dif
ficulties in regard to storage, and also 
to ensure some reasonable return to 
the growers. But we find that the fund 
provided for is very smaU. In the course 
of my speech yesterday, 1 had referred 
to the large amounts that are being pro
vided to the industrial concerns, some
times even without interest. But when 
it concerns nearly 70 per cent of our 
population who are a^culturists, we 
find that the fund provided for is very 
small.

I know it will take some time to or
ganise these new co-operative societies 
and to organise the resources required 
properly. Even then, I feel that if we 
do not make a provision at this stage 
when we are launching the Second 
Five Year Plan, there will not be suflS- 
cient progress. From the amendments 
that have come from different sections 
of the House, it appears that it is the 
desire of the entire House that the 
fund should be increased. So, I would 
suggest that a larger amount should be 
provided for.

Shri A. P. Jain: The pith and subs
tance of sub-clause (a) and the proviso 
thereto is that over a period of five 
years. Government will contribute 
Rs. 25 crores. But it is not necessary 
that in every year, Government should 
contribute Rs. 5 crores. There may 
be years in the initial stages when the 
board may not require the whole 
amount, and it will not do any good to- 
anybody that any amount should be 
lying idle. The needs of the board will 

assessed and allocations made, but 
the total allocations made over a period 
of five years would be Rs. 25 crores.
I am sorry I am unable to accept the 
amendment in this regard.

As far as the observations of Shrt 
N. B. Chowdhury are concerned, I 
would like to say that it is after taking 
everything into account that this provi
sion has been made. There are other 
demands of Government also, and I 
hope that this provision should go a 
long way to fulfil the objective we nave 
in view.

Mr. Deputy Speaker: The question isi
Page 6—
omit lines 7 to 10.

The motion was negatived.
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Mr. Deputy-Speaken The question is: 
“That clause 11 stand part of 

the Bill” .
The motion was adopted.

Clause 11 was added to the Bill. 
Clause 12 was added to the Bill. 
Clause 13— {Development Fund)

Mr. Deputy-Speaker: I find that there 
is an amendment in the name of Shri 
Madiah Gowda? Is the hon. Member 
moving it?

Shrl Madiah Gowda: 1 am not moving
it.

Mr. Deputy-Speaker: Then, 1 shall 
put the clause to vote.

The question is :
“That clause 13 stand part of 

the BiU*\
The motion was adopted.

Clause 13 was added to the Bill, 
Clause 14— ( Warehousing Fund)

Shri Krishna C h a n d n : I beg to move: 
Page 7» line 14—  
add at the end :
“through co-operative societies ” 
Sub-clause 2 (c) of this clause 

reads :

“for advancing loans and granting 
subsidies to a Warehousing Corpo
ration or to a State Government 
for the purpose of promoting the 
warehousing and storage of agricul
tural produce”.

1 want that the words ^through co
operative societies’ may be added at 
the end. My amendment is self-expla
natory. So, I would not like to take up 
the time of the House.

Shri A. P. Jain : rose—
Mr. Deputy-Speaken Is the Minister

accepting it?
Shri A , P. Jain: No, I am not accept

ing it.

Mr. Deputy-Speaken Then, 1 shall put 
it to vote.

The question is ;
Page 7, line 1 4 ^
add at the end :
“through co-operative societies.**

The motion was negatived.

Mr. Deputy Speaken The question is.
“That clause 14 stand part of the 

Bill.”
The motion was adopted.

Clause 14 was added to the Bill. 
Clause 15— {Returns and reports)

Shri Bibhuti Mlshra: 1 beg to move:
(i) Page 7, line 21—
for “each year” substitute “each 

quarter of a year” .
(ii) Page 7, line 26—  
add at the end :
“and also be supplied to each Mem

ber of Parliament”
Shri Madiah Gowda: I beg to move:
Page 7, line 25—
for ‘A  copy’ substitute ‘Copies’.
It is more or less a verbal change 

which I am proposing here. 1 am sug
gesting that instead of a copy, copies of 
the reports may be placed before both 
Houses of Parliament.

Shri A. P. Jain: Singular includes
plural.

Mr. Deputy Speaker: Amendments
moved.

(i) Page 7, line 21—
for “each year” substitute “each 

quarter of a year”
(ii) Page 7, line 25—
for ‘A  copy’ substitute 'Copies’
(iii) Page 7, line 26—  
add at the end :
“ and also be supplied to each Mem

ber of Parliament” .
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Mr. Deputy-Speaker: The question is:

Page 7, line 21—

for “each year” substitute “each 
•quarter of a year/’

The motion was negatived.

Mr. Deputy-Speaker: The question is;

Page 7, line 25—
for “A  copy” substitute “Copies” .

The motion was negatived.

Mr. Deputy-Speaker: The question is: 

Page 7, line 26—  
add at the end:
‘'and also be supplied to each Mem

ber of Parliament .

7/m m oiion  was negatived.

Mr. Deputy-Speaker: The question is:
“That clause 15 stand part of the

Bill.”

The motion was adopted.

Clause 15 was added to the Bill.

Mr, Deputy-Speaker: Now, my fear is 
that if we have to stick to the time- 
schedule, inspite of our best efforts, 
we might not be able to go through all 
the clauses. Either we should select one 
or two that we want to discuss here or 
the hon. Minister might give his reac
tions about the amendments he is pre
pared to accept, so that we may take 
up those clauses first and then dispose 
of all the other clauses together.

An Hon. Member: That will be better.

Shrl Syamnandan Sahaya: It would be 
better if the agreed amendments were 
taken up first and the clauses disposed 
of. Otherwise, the time may lapse and 
you will not permit even those amend
ments.

Shri A. P. Jain: In clause 25, I am
inclined to accept amendments Nos. 169 
and 170 seeking to include ‘agricul
tural implements’ after ‘fertilizers.’

Shri Syamnandan Sahaya: Wherever 
that occurs.

Shri A. P. Jain: As regards clause 34,
1 am inclined to accept amendments 
Nos. 171 and 172 seeking to include 
‘agricultural imple.Tients’ after ‘fertili
zers’.

As regards clause 46, I would accept 
amendment No. 173. In respect of 
clause 22, sub-clause (vi), there is 
notice of an amendment, but 1 want to 
accept it in a modified form. I will give 
that modified form.

Mr. Deputy-Speaker: So that amend
ment is not to be accepted, but Gov
ernment would bring forward their own 
amendment.

ShriSya____^____ idan Sahaya: There is one
more amendment No. 175. It reads:

Page 12, line 36—
after the words “prescribed man

ner” insert *‘of whom one shall be 
<"rom among the directors referred 
to in clause (d) of sub-section ( 1) 
of section 21”.

Just now 1 gave notice of it.

Shri A. P. Jalo: I am not acoeptad it.
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Shri N. B. Chowdhury: 1 would like 
to have clarification about one matter, 
in case there are two amendments, 
which are substantially the same, I 
think preference should be given to the 
first. Take, for instance, amendments 
Nos. 49 and 155. Here amendment 
No. 49 should be given preference. 
Sardar Iqbal Singh’s amendment No. 
155 seeks to put the words ‘agricultu
ral implements’ after ‘seeds,* whereas 
my amendment seeks to put the words 
‘agricultural implement’ after ‘seeds, 
manures and fertilizers*.

Mr. Deputy-SpcAken Would the hon. 
Member satisfied if his name is 
bracketted with that of Sardar Iqbal 
Singh?

Shri N. B. Chowdhuiy: There is one 
point in it. So far as the scheme of 
the Bill is concerned, in eariier cases 
where the words ‘agricultural imple
ments’ occur, they occur after these 
words ‘seeds manures and fertilizers*. 
So it wo^d be better if the words ‘agri
cultural miplements come at the end.

Mr. Deputy-Speakcr: He should not 
get the credit exclusively. He should 
not grudge if another hon. Member’s 
name is bracketted with him.

Shri N. B. Chowdhuryt No.

Shri R. N. Singh: I want to speak on
clause 18.

Mr. Dcpaty-SpeakeR We will come to 
that. I am firet of all taking up those 
clauses, amendments to which are be
ing accepted by Government Let us 
dispose of those clauses first so that if 
we do not find sufficient time for the 
other clauses to be discussed we ihall 
have to put them together. But within 
the time allotted, we will discuss the 
other clauses.

Clause 22— {Disqualification for office 
of Director of the Central Warehotislng 

Corporation)

idan Sahaya: I beg toShri Sya
move :

Page 11, line 31—  .

for “ incorporated company” substi
tute, “public company as defined in the 
Companies Act, 1956 (I of 1956)” .

This is only a verbal change. It is 
a simple amendment tod I need not 
argue over this.

Mr. Depnty-Speiik«R The question is; 
Page 11, line 31—  
for "incorporated company” substi  ̂

tute, “public company as defined in thê  
Companies Act, 1956 (I of 1956)” .

The motion was adopted.

Mr. Deputy-Speaker: The question is: 
“That clause 22, as amended, 

stand part of the Bill."
The motion was adopted.

Clause 22, as amended, was added 
to the Bill.

Clause 25— {Functions of Central
Warehousing Corporation)

Sardar Iqbal Sfaighx 1 beg to move:

(i) Page 12, line 20—

for “and fertilizers” substitute “ferti
lizers and agricultural implements” .

(ii) Page 12, line 28,—
for “and fertilizers” substitute “fertili

zers and agricultural implements**.
Shri Madiah Gowda: My amendment 

No. 96 is also to the same effect.
Ch. Ranblr S ln^ : His name may also 

be bracketted with that of Sardar Iqbal 
Singh.
3 P.M.

Mr. Deputy-Speaker: The question is: 
Page 12, line 20—  
for “and feriitizers” substitute “ ferti

lizers and agricultural implements” .
The motion was adopted.

Mr. Depoty-Speaken The question is: 
Page 12, line 28 —  
for “and fertilizers” substitute “ferti

lizers and agricultural implements” .
The motion was adopted.

Mr. Deputy-Speaken The question is: 
“That clause 25, as amended, 

Stand part of the Bill.”
The motion was adopted.

Clause 25, as amended, was added 
to the Bill.

Clause. 34— (Functions of the State 
Warehousing Corporation)

Sardar Iqbal Sfaigh: I beg to move:
(i) Page 16, line 26—

for “and fertilizers’* substitute "fer
tilizers and agricultural implements’*.



Clause 31— {Disqualification for mem
bership of the board of the Corporation) 

Amendment made ;

Page 15» line 38—  
for "incorporated company” substi

tute “public company .as defined in the 
Companies Act, 1956, (I of 1956)” .

{Shri Syamnandan Sahaya)

Mr. Deputy-Speaker: The question
is:

“That clause 31, as amended, 
stand part of the Bill.”

The motion was adopted.

Clause 31, as amended, was .added to 
the Bill.

Mr. Depnty-Speaken If the hon. Mem
bers want that the rest of the time should 
be devoted to the third reading, I can 
put all the amendments together. Have 
I the permission of the House to put 
them together?

Shri N. B. Chowdhnry: The remain
ing amendments may be put to the 
House.

Mr. Deputy-Speaken I presume the 
hon. Member knows that the Govern* 
ment has considered them and does not 
want to accept.

Shri N. B. Chowdhury: If the amend*
ments are put, it will be on record.

Mr. Deitoty-Speaker: If the hon.
Member has got any particular amend
ment to be put, he can give the num
ber. I will put it to the House.

Shri N. B. Chowdhury: Sir, in clause 
18, I want amendments 45 and 46 and 
also 18 to be put.

Shri R. N. Sin^ i I want No. 129 inr
clause 18 to be put.

Mr. Depuly-Speaker: Then there,
are 4 amendments to clause 18, Nos. 
18, 45, 46 and 129. May I know the 
hon. Minister's reaction?

Shri A. P. Jain: No, Sir; I do not
accept.

Mr. Deputy-Speaker: He is not going: 
to accept them.

May I put all these together?

Shri N. B. Chowdhniy: There are
oth6r clauses also and o^er amend
ments. If you agree, we can ghfe the 
numbers and they can be put together.
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(ii) Page 16, lines 33 and 34—  
for “and fertilizers” substitute “fer

tilizers and agricultural implements”.
Shri B. K. Das (Contai): I would 

draw the attention of the hon. Minister 
to clause 34 (b) and also to clause 25
(b). In 25 (b), we find the words 
‘offered by individuals, co-operative so
cieties and other institutions which we 
do not have here.

Shri A . P. Jahi: There is no harm: 
Mr. Deputy-Speaker: The question is: 
Page 16, line 26—  
for “and fertilizers” substitute “ferti

lizers and agricuhural implements.”
The motion was adopted.

Mr. Deputy-Speaker: The question is: 
Page 16, lines 33 a nd 34—  
for “and fertilizers” substitute “ferti

lizers and agricultural implements.’*
The motion was adopted.

Mr. Deputy-Speaker: The question is:
“That clause 34, as amended, 

stand part of the Bill.”
• The motion was adopted

Clause 34, as amended, was added 
to the Bili.

Clause 46— {Declaration of fidelity and 
secrecy)

Mr. Deputy-Speaker: Now we sahll 
take up clause 46.

Shri Sya idan Sahaya: Sir, there
is one amendment to clause 31.

Mr. Deputy-Speaker t Let us dispose 
of clause 46 first 

Shri Madiah Gowda : I beg to move:
Page 21, line 15—  
for “and employee” substitute “offi

cer or other employee”.
The word ‘officer’ has been omitted; 

it has to be included.
Mr. Deputy-Speaker: The question is: 
Page 21, line 15—
for “and employee” substitute “offi

cer or other employee” .
The motion was adopted 

Mr. Deputy-Speaker: The question is: 
’That clause 46, as amended, 

stand part of the Bill.”
The motion was adopted

Clause 46, as amended, was added 
to the B ill



Mr. D«patyi.Speid(en We shall proceed 
systematically. To clause 18 there are 
Nos. 18, 45, 46 and 129.

Shri N. B. Chowdhuiy: There is No.
19 also, Sir. Then, there is amendment 
No. 131 to clausc 20, amendments Nos.
21 and 22 to clause 21. amendment 
25 to clause 24 and 49 to clause 25.
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Mr.•. Deputy-Speaken We have ah-eady 
d clause 25. 1 will now put the. put

amendments to the vote of the House. 
Clause 18— {Share Capital and share  ̂

holders)

Mr. Deputy-Speaken The question it:

Page 8, line 129—

for “one hundred thousand*' substi- 
Jute '‘one hundred and fifty thous- 
;and” .

The motion was negatived,

Mr. DcpHty-Speaker: The question it:

Page 9—

for lines 1 to 7 substitute :

“ (6) The shares of the Centra] 
Warehousing Corporation shall not 
be transferable except to the Board, 
the State Bank, or any co-operative 
socie^, in accordance with the re
gulations made by the Central 
Warehousing Corporation under 
this Act” .

The motion was negatived.

Mr. Deputy-Speaken The question is:

Page 8, lines 18 and 19—

for “two thousand and five hundred** 
substitute '‘twelve thousand and five 
hundred” .

The motion was negatived.

Mr. Deputy-Speaker: The question is:

Page 8, lines 21 and 22—

.for “thirty thousand” substitute: 
^*twenty thousand” .

The motion was negatived.

Mr. Deputy-Speaken The question is: 

Page 8, line 25—  

em it “and joint stock companies” 

The mptUm was negatived.

Clause 20— {Management of Central 
Warehousing Corporation

Mr. Deputy-Speaken The question is: 
Page 9, line 27—  
after “public interest” insert: 
“including the conditions of the 

growers**.

The motion was negatived.

Clause 21— {Directors.)

Mr. Deputy-Speaken The question is:
Page 11, line 1—
after “allowances” insert :
“not exceeding rupees one thousand 

per month” .
The motion was negatived.

Mr. Deputy-Speaker: The question is: 
Page 11, line 6—  •
after “such sums” insert:
“not exceeding rupees one thousand 

per month each” .
The motion was negatived.

Clause 24— {Appointment of officers 
etc.)

Mr. Deputy-Speaker: The question ia: 
Page 12, line 13—  *
after “remuneration” insert:
“not exceeding rupees one thousand 

per month” .
The motion was negatived.

Mr. Deputy-Speaker: I will now puf 
the clauses.

Shri Rane: We have left our clauses 
16 and 17.

Mr. Deputy-Speaker: All the clauses 
are being put together.

The question is :
“That clauses 16 to 55 except 

clauses 22, 25, 31, 34, and 46 stand 
part of the Bill.”

The motion was adopted.

Clauses 16 to 55, except clauses 22, 25, 
31, 34 and 46 were added to the Bdl.

The Schedule. Clause 1, the Enacting 
Formula and the TltU were 

added to the BUI

{Developnunt and WweJmsing) 8070
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Shil A . P« Jain: 1 beg to move:

*Tbat the Bill, as amended, be 
passed."

Mr. Deputy-Speaker: Motion moved:

*‘That the Bill, as amended, be 
passed.”

Shri B. K . D tt: 1 consider that the 
success of co-operatives in our rural 
areas in the comer stone of the success 
of this Act which we are going to 
pass now. ’

1 have found that our people have 
no training in co-operatives, and the 
hen. Minister, when he introduced the 
Bill, told us what scheme he is going 
to take up for training of proper per
sonnel who may be helpful to our peo
ple for the organisation of co-opera
tives.. It is long since a scheme for 
training was adopted, but that has not 
proved much of a success. The train
ing institutes in Poona and at other 
places have not produced proper staff 
lor the co-operatives and we are lag
ging behind in that respect. In my cons
tituency, there is an N.E.S. block, it 
has been there for more than a year, 
but the ofl&cer to be charged with the 
work of the co-operative there was not 
found for a long time— the officer could 
be put only after 13 or 14 months. If 
proper guidance is not given to Qur 
people, then the organisation of co-ope
ratives is not possible. That is a matter 
of great importance and we should find 
out proper personnel and staff for the 
organisation of co-operatives in the 
rural areas.

When we go through the evaluation 
report of the N.E.S. and C.D. Projects, 
we find that even proper accounts are 
not kept for these societies— for several 
months no accounts could be found. 
When people get trained in the organi
sation of co-operatives, I think all the 
benefit that we are going to give them 
through the organisation of warehous
ing and other methods that are contem
plated in this Bill will be fully realised. 
The Central Government has taken 
upon itself the organisation of co-ope
ratives now. I think the highest impor
tance should be given to the training 
of proper personnel and finding proper 
people for manning the co-operative 
societies in rural areas. The Govern
ment is going to participate in co-ope
rative societies in the rural areas and 
even try to give financial aid. But if

there be no proper people to guide 
them, if proper officers are not there, 
the co-operatives cannot be formed.

1 hope the Government will take 
proper care and notice so that a proper 
organisation can be formed regarding 
co-operatives.

Shiimall Jayathri: I take this oppor* 
tunity of congratulating the Government 
for bringing this measure which wUl 
prove of great boon to the agriculturists- 
as well as the public. 1 am reminded 
of those days when we had strict ra
tioning and controls. During those days,.
I remember that in juvenile courts small 
children were brought before the ma
gistrate for selling just one seer of rice 
or bajra here and there. It proves that 
there was no scarcity of foodgrains as 
it was thought at that time, but there 
was exploitation by the middlemen. 
The foodgrains went underground and 
it was a good thing that we had Shri 
Rafi Ahmed Kidwri, who took a bold 
step in removing the controls. We heav
ed a sigh of relief. It was a vicious 
circle because if we removed the con
trols, the foodgrains would have gone 
underground. So it is a great step that 
we are doing away with the middlemen 
and helping the agriculturists as well’ 
as the public.

As the previous Member said, the 
main thing is how to administer the 
Co-operative Credit Societies. I remem
ber reading in a book in which a sur
vey was taken of a village. The agri
culturist had applied for some money 
for purchase of seeds for sowing 
against his standing crop. Due to red- 
tapism, it took such a long time for 
him to receive this loan that by that 
time the sowing season was over and 
so he had to incur a great loss. I would 
request that such delays should not take 
place and the agriculturists should re
ceive the full benefit.

I am glad that we are going to have 
schemes for storing foodgrains. In a 
city like Bombay, I know that we have 
heavy rains, and during one of these 
rainy seasons a lot of foodgrains, which 
were stocked on the dockyard, had 
been rotting. Tn big cities like Bombay 
and Calcutta, it is a great necessity that 
we should have large storage houses. 
The only difficulty would be that the 
foodgrains are properly preserved. Here 
I would suggest that we should en
courage more women to look after the
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(Shrimati Jayashri] 
storing of foodgrains, because it it wo
men in whose charge we leave the food- 
grains in our homes.

Lastly, as the hon. Minister stated 
that we are going to have a plan for 
marketing purpose, it is a great neces
sity that we should have proper link
ing of roads for villages. Unless that 
is done, the products of the villages can
not be taken to other markets. The 
jinking of such roads is also of as much 
importance as having storehouses.

I would appeal to the hon. Mmister 
to see that the pipelines', are kept going 
and not stopped or allowed to leak.

Mr. Deputy Spealccr: Before 1 call
.upon Shri Madiah Gowda, 1 wish to say 
this. We* shall have to leave some time 
to the hon. Minister as well.

Shri A. P. Jain: Please do not leave 
any time for me; 1 have done.

Mr. Depoty Speaker: A  new sugges
tion has been made that women should 
be employed for storing foodgrains, 
and the hon. Minister will have to reply 
to it.

Shri A. P. Jain: If that is your desire, 
I bow down and will reply to it.

Shri Madiah Gowda: I wish to con
gratulate the hon. Minister of Food 
and A^ culture for having so success
fully piloted this important measure of 
far-reaching significance in such a short 
time as this.

Mr. Depnty Speaken This is not left 
pending.

Shri Madiah Gowda: 1 have absolutely 
no doubt that this measure will do im
mense good to our country, particularly 
to the poor agriculturists.

Such a measure should have come 
much earlier. Better late than never. 
But such a measure requires a very 
careful handling because there are some 
inherent defects. We are creating a very 
big hierarchy. We go from the Central 
Government to the ordinary agricul
turist. First the Central Government, 
then comes the Board, then the execu
tive committee, Central Warehousing 
Corporation executive committee, the 
State Governments, State Warehousing 
Corporation, executive committee and 
80 on. Besides, there will be a number 
of other affected interests. It will not be 
easy for the hon» Minister or the Gov
ernment to bring about a sort of har
mony between all these elements. He

should see that.the object, with which 
this Bill is passed, is achieved. Our 
popular Minister should see that every
thing is done at an early time. It will 
be rather difficult. Though the co
operative movement in our country has 
been in existence for neariy fifty years, 
it has not brought about sufficient im
provement in the conditions of the 
people due to Various reasons. The first 
and foremost reason is the kind of offi
cialdom we h a d ; ignorance of the peo
ple is also another reason. Now that 
the Minister has got an opportunity to 
encourage these co-operative through 
this measure, it is essential that ^  
should see that all these co-operatives 
and other organisations begin to work 
with a good deal of enthusiasm and 
vigour. Secondly, when these ware
houses and godowns come into exist
ence, it is absolutely necessary to see 
that only good people are employed 
here. If we give room for bandicoots, 
much of our articles in the godowns 
will disappear.

I wanted to say something on ware
house construction.

Mr. Depoty Speaken There is no 
time now.

Shri Madiah Gowda: In construct
ing the warehouses, we must have plans 
suited to different places and different 
climates and different circumstances. A  
proto-type plan may not be of use. 
What IS good for Delhi may not be 
good for Banplore. All these matters 
should be taken into consideration.
The Minister should see that this mea
sure is implemented as early as possi
ble and thus earn much more all our 
thanks.
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Shri A. P. Jain: Sir, in conclusion, I 
have to perform the pleasant duty of 
thanking the hon. Members for the co
operation which they had afforded in 
the passing of this Bill. It is true ‘ that 
we have not been able to give as much 
time as a measure of this importance 
deserved. But, I have tried to accom
modate as many points of view as pos
sible. Many things have been said in 
ihis House. I can assure the hon. Mem
bers that we shall take action on those. 
We shall benefit by their advice. I also 
hope that in the implementation of this 
very important measure, I shall have a 
large measure of co-operation from the 
hon. Members.

As you were pleased to observe a new 
point has been raised Ladies are suit
ed to look after warehouses; it has 
been said. They are more suited to 
look after ‘houses’— excluding ‘ware*. 
We have made a beginning and we have 
appointed a lady as the keeper of a 
warehouse.. I hope more women will be 
coming forward and occupy more im
portant places than it has been possible 
for them to occupy hitherto.

Mr. Deputy-Speaker: The question is: 
‘That the Bill, as amended, be

passed.”

The motion was negatived.

COMMITTEE ON PRIVATE MEM
BERS’ BILLS AN D  RESOLUTIONS

f t - s e c o n d  R e p o t  
Shri Monurka (Ganganagar— Jhun- 

jliunu) : I beg to move :
“That this House agrees with 

the Fifty-second Report of the 
Committee on Private Members’

Bills and Resohitions presented to 
the House on the 9th May, 1956.” 
Mr. Deputy-Speaker: The question is: 

“That this House agrees with the 
Fifty-second Report of the Com
mittee on Private Members’ Bill 
and Resolutions presented to the 
House on the 9th May, 1956.”

The motion yvas adopted.

RESOLUTION R E :  CEILING ON 
INCOME OF A N  INDIVIDUAL—  

Contd.
Mr. Depuly-Speaker: The House will 

now resume discussion on the Resolu
tion moved by Shri Bibhuti Mishra on 
the 27th April, 1956 regarding ceiling 
on income of an individual. Out of four 
hours allotted for the discussion of the 
Resolution, 3 hours and 59 minutes are 
left for the purpose of discussion to
day. Shri Bibhuti Mishra may continue 
■his speech.
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